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Batta,

Heard Sri S.8arma,

for the applicants.

vice-“hairman

learned counsel .

Issue notice to respondents.

Returnable mn $.1.2005,

Heard Ms, U, Das,

. _

Vice-Chairman

learned couns=

el for the applicant and also Mr.
A, Deb Roy, learned counsel for the

respondents.

The application is admitted,

call for the records,
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
| 0.A. No. 254 of 2004.

DATE OF DECISION: 22.06.2005

Shri Rajat Tamuli & 17 Ors. . “ APPLICANT(S)

Mr. S.Sarma . ADVOCATE FOR THE
.; | - APPLICANT(S)
- VERSUS -
. UOIL.&Ors. . RESPONDENT(S)
Mr. A. Deb Roy S ~ ADVOCATE FOR THE
| S RESPONDENT(S)

THE HON’BLE MR. JUSTICE G. SIVARAJAN, VICE CHAIRMAN.

THE HON’BLE MR.K.V.PRAHLADAN, ADMINISTRATIVE MEMBER.

1. Whether Reporters of local papers may be allowed to see the
judgments? ‘

i

2. Tobe referred to the Reporter or not”

3. Whether their Lordshlps wish to see the fair copy of the 4 /°

judgment?

4.  Whether the Judgment is to be circulated to the other

Benches? 2 ,

Judgment delivered by Hon’ble Vice-Chairman,

/\



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.

Original Application No. 254 of 2004.
Date of Order: This, the 22nd Day of June, 2005.

THE HON’BLE MR. JUSTICE G. SIVARAJAN , VICE CHAIRMAN.

THE HON'BLE MR K.V.PRAHLADAN, ADMINISTRATIVE MEMBER.
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Shri Rajat Tamuli

Shri Khirud Phukan
Shri Himendra Hazarika
Shri Kunja Bihari Rabha
Shri Sailen Bardoloi
Shri Jagat Bora

* Shri Paban Saikia
‘Shri Madhab Ch. Bora

Shri Nagarwal Singh
Shri Rohit Bora

‘Shri ] iten Baruah

Shri Ramen Saikia
Shri Purna Kanta Bora
Shri Thaneswar Kosh
Shri Ramesh Bora
Shri Pradip Saikia
Shri Atul Bora

Shri Arup Neog.

~ All these applicants are presently working as temporary

status, worker holding various posts both in the Group-D and
C cadre, in the office of the Regional Research Laboratory,
Jorhat.

T Applicants.

By Advocates Mr.S.Sarma & Ms. B. Devi.

Versus -

Union of India

represented by the Secretary

to the Government of India .

Ministry of Personnel, Public Grievances and Pensions
Department of Personnel & Training

- New Delhi. .



2. Union of India
represented by the Secretary
to the Government of India

Ministry of Science and Technology
New Delhi.

3. The Director General
Counsel of Scientific and Industrial Research
Rafi Marg, New Delhi-1.

4. The Direcior
Regional Research Laboratory, Jorhat
P.O: Jorhat, Assam. ] . .. Respondents.

. By Advocate Mr. A. Deb Roy

ORDER _(ORAL)
SIVARAJAN, [. (V.C.) :

The applicants.,'18 in number, have filed this applicaﬁon
seeking for perman:ent absorption s'ihce their temporary status was
declared as early as on 1994. The af)plicants had earlier approac}}ed
this Tribunal by filing O.A. No. 306/2000 se\eking for the very‘samé
reliefs. The O.A. v&as disposed of by order dated 8.8.2001. In that case

the Tribunal considered as follows:

“3. Heard Mr. A. Verma, learned counsel for the
applicants and Mr. B. C. Pathak, learned Addl.
C.G.S.C. appearing on behalf of the respondents at
some length. It is apparent that the respondent
authority formulated a scheme mainly Casual
Labour Absorption Scheme of CSIR; 1990. The
- scheme itself mentions about terms and conditions
of regularisation. As per the said scheme absorption
will be made on the avaiiability of vacancies in
Group and D cadre. From the records produced by
the respondents shows that steps are being taken by
them for absorption for these employees wherein
the name of these applicants are also included.
Since steps are being taken no direction need he
issued on the respondents for regularisation of
services of the applicants. It is expected that the
respondents being public authority shall act as per:
the commitment by the professed policy. As alluded,
the applicants have been granted temporary status
and their case need now be considered for



regularisation against the available vacancies or
future vacancies at the earliest opportunity.

4, Subject to the observations made above the
- application stands disposed of.”

~ Needless to séy, the applicants had to approach this Tribqnal only‘
because they have not béen regularised till the date of the application. -
'The circumstances under which the services of the applicants could
not be regularised is stated in pat*a“"?, of the written étatemen’t as

follows:-

“ It is pertinent to mention here that all these
applicants refused to apply for consideration in
various laboratoriesfinstitutes as mentioned in
Office Memorandum. This clearly shows that they
are not making serious efforts to get permanent
appointment in CSIR outside RRL-Jorhat, rather they
want to continue in RRL-Jorhat where all the
persons cannot be absorbed as there is no vacancy
to consider their candidature.”

Respondents have also stated in para 2 of the written statement thus:-

“ It is most humbly submitted that there is no
change in the factual as well as legal status of the
applicants and the CSIR Scheme of Absorption and
~ grant of Temporary Status to the identified casual
labourer is still in progress and being implemented
by following the procedure laid down therein.
Whenever there is any request from any of the
laboratories/institutes of CSIR of absorption of staff .
. against the post for which the persons are eligible
has been circulated to all these persons in the RRL-
Jorhat in particular and other casual labourer having
temporary status in general as per their eligibility
vide effect office memorandum No. ‘RIJ-14(300)-
Estt./2003 dated . 15.12.2003, No. RLJ-14(300)-
Estt./2004 dated 19.03.2004 dated 27.08.2004,
No.RLJ-14(300)-Estt./2004 dated 20.8.2004 and No.
RI1J-14(300)-Estt./2004 dated 01.12.2004.” '

7. . Mr.S.Sarma, learned counsel for the applicants submits that the
respondents-are taking dual stand, one for the purpose of absorption

of temporary status labourers and other for the purpose of grant of

y ‘
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SDA. Counsel submits that for the SDA, CSIR was taking the stand
that unitg under the CSIR are distinct and separate and there is no -
inter connection in the sense that there is no transfer from one unit to
another. In other words, counsel submits that a CSIR unif at RRL
Jorhat is an individual unit and therefore the applicants should be

regularised in the RRL-Jorhat unit itself and not in anyone of its units.

3. Mr. A. Deb -Roy, learned - counsel’appearing for the
respondents, based on the averments made in paras 2 and 3 of the
written statement, submits that the applicants cannot have any
choices in the matter of absorption and that the respondents will
absorb the applicants who have been assigned temporary status
according to vacancy which arises in the various units under the CSIR
observing after the formalities. The counsel submits that there are no

vacancies to accommodate all the applicants in the Jorhat unit itself.

4. We have heard the rivg] submissions. Admittedly, all the
applicants are presently working in the Jorhat unit of RRL. They want
absorption of their gervices in .the RRL unit of the CSIR at Jorhat
itself. This, a.cc—ording to.us, cannot be done for the reason that there
may not be as much as vacancy in the RRL-Jorhat unit itself to
abcommbdate all the applicants. If there are other RRL units in
Assam, certainly they'can be accommodated in the said units also for
which .the applicants cannot raise any objection. If there‘ are no
sufficient vacancies to accommodate all the applicants in the vérious
RRL units under the CSIR in Assam, then certainly CSIR can offer
regular appointment to the applicants to the post to which they are
entitled outside Assam also. Of course it is for the applicants to decide

as to whether they should go outside Assam and express their views in

iy



5.

the matter. In the circumstances, the 'respbndents are directed to

consider the case of the applicants in the manner directed

hereinabove and absorb the applicants as expeditiously as possible at
any rate within a period of four months from-the date of recéipt of this
order. If the applicants refuse to accept any appointment offered

outside RRL-Jorhat unit or outside Assam, they cannot complain about

-the non-compliance of the scheme.

The application is disposed of as aboire. Applicants will

produce this order before the concerned respondents for compliance.

(K.V.PRAHILADAN ) - ( G.SIVARAJAN )
ADMINISTRATIVE MEMBER ‘ VICE CHAIRMAN

BB
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH

¢

0.8, NOowesonsasaOf 2464,

Shri Rajat Tamuli & Ors.
esevann Applicants.
AND
Union of India % Qrs.v

erncuenses ReEspondents.

The applicants in the instént application is
Basically aggrieved by the zction of the respondents in

discriminating their case for regularisation. The applicants

also raised the grievance against the purported action on

the part of the respondents in seeking to implement the OM
dated 26.€4.64 in the cases of the applicants illegally in
curtailing  the benefit provided by the scheme of Temporary

Status and regularisation. The applicants who has heen

L n—

i.e. ranging from the years 1974 to 1986, got the benefit of

the scheme for grant of temporary status and regularisation
in the vyear 1994 and they are now treated as Temporary
Status worker and now they are continuing in their
posts under the respondents No 4 i,e, the

Directmf Regional Research Laboratory, Jorhat. As per the

ronditions contained in the scheme the respondents are duty

19

serving under the respondents as casual worker since long




v

thound  to  regularise their services against the vacanciles

without first resorting to recruitment through open market.

r—rt

However, the respondents as  and when vacancies arose,
resorted to direct recruitment pro&esaea that too without
tvéating the present applicants as departmental candidates
?nd continued to fill up those vacancies by the persons from
open market violating the guidelines and the prescribed

rules. Mence this application.

B R H K

26



EEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH : GUWAHATI

. {(An application under section 19 of the Central
' 4 Administrative Tribunal Act.1985)

0.4. Nm,é§1ﬁ£.jz. af 2634

. Shri Rajat Tamuli,
. Shri Ehirud Phukan,
Shri Himendra hazarika,
Shri Eunja Bihari Rabha,
Shri Sailen Bardoloi,
Shri Jagst RBora,

7. 8Bhri Paban Saikia,

&. Shri Madhab Ch Bora,

9. Ghri Nagarwal Singh,
1@, Shri Rohit Rora,

11, 8Bhri Jiten Raruah,

i12. Shri Ramen Saikia, . <
(13. Shri Purna Kanta Bora.
.14, Shri Thaneswar kFosh,

13. Shri Ramesh Hora,

1é6. Shri Pradip $Saikiag,

“17. 8hri Atul Bora.
18, Bhri Arup Neog.

SIS e

* x

All  these gpplicants  are presentlyi working BS
'temﬁorary status, worker holding various posts both in the‘
jtQrmupml) aﬁd-C cadre, in the office of the Regional Re;earch

l.aboratory, |
" Jorhat.
. . . w Qpplicant;,
% - AND -
51, Union of India,represented by the

Secretary, to the Govt Of‘India,.

Ministry of Personnel, Public Grievances and Pensions,

Department of Pérsannei % Training, N

New Delhi.



2 Union of India, represented by the

Secretary, to the Govt of Indig,
Ministry of Science and Technology,

New Delhi.

& The Director General,

Counsel of Scientific amd Industrial Research,

Rafi Marg, New Delhi-1.

4. The Director,

Regimnal‘ﬁesearéh Laboratory, Jorhat.

P;O. Jorhat. Assam.

«ss Respondents

DETAILS OF THE APPLICATION.
1. PARTICULARS aF ORDER AGAINST WHICH . THIS

APPLICATION IS MADE.

The present application has been filed against the
factioﬁ on the part of the respondents in not considering the
méﬁea_ of the applicants for regularisation . Thiﬁ
:applicatign is alsd filed by the applicants against the
}espandemtﬁ in implementing the 0.M. dated Eé.ﬂ4.ﬁ4 towards
curtailing the pensionary benefit as described in the scheme

prepared for grant of temporary status and regularisation.

2. JURISDICTION OF THE TRIEUNAL

That the Applicants declare that the subject
matter of the present application is well within the

{Iurisdictiwn of this Hon'Ble Tribunal.

A



resorted to direct recruitment processes that

3. LIMITATION

The Applicants declare that the present

application has bheen filed within +the limitation period

;pregcribed under Section 21 of the Administrative Tribunal

Act 1985.

4, FACTS OF THE CASE
4.1, That the applicants in the instant application is

basically aggrieved by the action of the respondents in

‘diﬁcriminating théir case for regularisation. The applicants
ialﬁa raised thé grievance, against the purported action on
-%he pa;t of the responden®s in seeking to implement the OM
‘dated Ebuﬁ4.ﬁé iﬁ'thﬁ CABeS mf the éppli;ants illegally in
iaurtailing the benefit provided by the scheme of Temporary

Gtatus and regularisation. The applicants who has been

gerving under the respondents as casual worker since long

i.e. ranging from the years 1974 to 1986, got the benefit of

the scheme for grant of temporary status and regularisation

in  the year 1994 and they are now treated as Temporary

‘Status worker and now they are continuing in their

regpective' posts wunder the respondents Ne 4 i,e, the

Director Regional Research Labaratory, Jorhat., As per the

conditions contained in the scheme the respondents are duty

bound %o regularise their services against the vacancies
fwithout first resorting to recruitment through open market.

However, the respondents as and when vacancies arose,

too  without

‘treating the present applicants as departmental candidates

Cand continued to fill up those vacancies by the persans from

open market violating the guidelines and the prescribed

rules.

A
wt
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4.2 That the applicants in the instant application are

citizens of India and as such they are entitled to all the

rights, protections and privileges as guaranteed under the

T econstitution of Indiz and laws framed thereunder.

4.5, That the applicants in the instant application
joined their services under the respondents - the

Director Regional Research Laboratory, Jarhat as Casual

- Worker. Their dates of initial éppaintm@nts-&r@ ranging from -

1974 to 1986. At the time of their initial appeointment, the
respondents took into consideration various factors relating
to such appo;ntment, like eligibility criteria; pducational
qualificatimn etc. The respondgnts amongst .others having
found suitable appqinted the applicants and allowed them to
hold the regular vacant posts sanctioned by the higher
authority of the respondents . Accmrdingly all the
applicants got their initial appointment although * as &
Casual employee but they were adjusted against éhe vacant
posts an& they are still continuing in the said posts till
date. It is pertinent to mention hére that amongst these:

applicants there are some eligible candidates to hold even

the group—-C posts and the respondents accordingly posted
them in  both Group-C and D posts commensurating to their
educational gualification. In the instant appl%cation the
applicants No.l to 8 are presently holding Group-{ posts on
Caﬁuaﬁ hasis where are other applicants i.e. applicants NO.9
to 18 are holding Group D posts. It is pertinent to mention
here that in the office of the respondent No.3 there are

various divisions and the present applicants have been

working in all the said divisions. The posts against which.
oot .

4



the present applicahts have .been adjusted includes, Typist,

! : .
Clerk in Bill Section, Tech Asstt. in<Analytical divisiong

B%mlagical 5.C. 'Division, . Electronics Divn, Civil

'E&gineering' Divn. and Electrical Divn., etc. which falls

u%der Group-C  category of posts. Where -as some of  the
i o ,

aﬁplitants are holding the posts of Helper in Administrative
Office, Civil Engineering_Divisimn, with Scientists in field
udhta, vehicle section, Civil Engineering Divn. and work

shop etc.
l
1

j The applicants forlﬁatter appreciation of factual
i .
a%pect of the matter beg to annex chart enclosing the label

ft

0

showing their service particulars and same is marked as

4
Annexure—A.
i
I .
45%. That the applicants in the instant application has

cﬁallenged the legality and validity of the action the part
ofi the respondents in not considering their cases for

i : . "
regularisation as per their commitment as well as the

Sﬁbém9= The grievances raised by the applicants in relation

t% the illegal implementation of the OM dated 26.84.64 gnd

~-c:ttﬁh&wr‘ connected mrderg by which even the benefits extended

ta them by the scheme has been curtailed, are closely

|
i
i
i
¢

réiaﬁad to each other and the said grievances have got a

i
I

cliose nexus to each other as well as the main relief claimed
i

i the instant Original Application.

'

" . ) - o
4.5, That the applicants in the instant Original

Aﬁblicatimn prays for regularisation of their services under
g C

t&e stheme éﬁ well as they have sought for relief against

. the discrimination meted out to them in the matter of public

| o | 5



employment as per their own admission and assurances. Apart
from that the applicants have raised a grievance against

withdrawal of certain benefits by issuing = subsequent

clarification. The issues raised by the applicants in the

instant application are identical and the reliefs claimed by

them are similar nature airing out of common cause of action

and as such they pray before this Hon'ble Tribunal to allow
them to join together in a single application invaking Rule

‘w(g4)(a) of the Central Administrative Tribunal {(Procedural)

"Rules 1987 to minimise the number of litigation as well as

. the cost of the application.

4.6, That ae stated shove all the applicants got their

initial éppointment as Casual Worker under the respondents

pursuant to the prescribed procedure and selection process

in various dates as indicated in Annexure-A to the DA, At
the reievant point of time there were variaug schemes  in
existence towards regul&ﬁiﬁatimn aof the services of the
casual workers and in the light of such schemes all the
applicants continued to register their claim by both aral
énd written representations. Finally after repeated

persuasion fhe respondents in terms of the OM dated 16.9.93

issued by the Govt. of India, Ministry of Personnel and

Public Grievance, extended the benefit of Temqmrary Status

to the present aspplicants in the year.1994. Since 1994, all

the applicants are continued to hold the status of Temporary

Status Nmrker,

The applicants begs to state that the date of

their initial appointment as well as the date of conferment

instead

of Temporary status are not in dispute and as such

é’ .

=
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af annexing all these documents, the applicants crave leave
af the Han'blé Tribunal to produce the same at the time of

mearing of the case or as and when nNecessary.

4.7 ' That the applicants beg to state that the Govt. of
India Ministry of Personnel Publichrievanaes and Pension
Department of Peraannel and Training, issued and affice
.memmrandum vide memo no.49614/2/86/ Estf(c3'dated 7/&/BQ by
which a scheme for regularisation at Casual erkef has beén
;fmrwarded to all concerned. It is pertinent tm mention here
that the said scheme wés prepared following the judgment and
_order dated 17.1.86 passed by the Hon'ble Apex Court in case
of Sri Surindér Singh % ors -V8- Union of India and Gthérsu
"The said scheme virtually streamline the issue relating to
thé ahamrptian of the casuwal workers and vthe wages., I[he
applicants who got their initial recruitment prior to ‘the

ismuance of the said scheme however, failed to get the

" benefit of said scheme although they were recruited

following the due process of selection.

Y pursuant  to a decision

A copy of the said OM dated 7.64.88
are annexed herewith and marked as

aAnnexure—H.

4.8. That the applicants beg to state that
althoﬁgh the aforesaid scheme~B came into existence most of

the Govt. Departments did not followed the aaid mandatory

provisions and guidelines and kept of denying the benefit of

regularisation to the Casual Workers. The said inaction as

/

Nellvas the illegal deprivation led to number of litigations

and subsequent to issuance of the said scheme (Annexure—-E),

Pendgred by the full Rench of this

7



Hon ‘hle Tribunals dated 16.2.98 in case of Sri Raj kamal énd

. others ~V&- Union of India and Others, the Govt. of India,

Deptt. of Personnel and Training issued and OM and
circulated the same vide Memo .No=5161&/2/9ﬁ~ﬁstt(c) dated

16.9,93 by which certain benefits have been extended to the

' casual worker working in the Central Govt. option. By the

said notification/office memorandum a schéme in the name of
”Caﬁﬁal Workers {(Grant of Temporary Status . and
Regularisation) scheme haé been cifculaﬁed prmvidiné and
training the guideiine% of regularisation of the gservices of

the casual workers. The main ohject of the said scheme was

to regularise the casual workers who have rendered 2

continuous service of one year in a Govt. Deptt. The scheme
pre%cribed the eligibility criteria for grant of benefits ésn
described in the scheme including reqularisation. As per the
said scheme all the applicants having fulfilled . a811 the
required qualifiﬁatioq go the benefit of Temporary Status
w.e.T. 1994,
A cmpy-af the said'scheme circulated
through the office memorandum dated
15.9.93 -is  annexed herewith .éﬁd
marked as Annexure-C.
4.9. . That the applicants as per the sald Annéxuremc
scheme got the benefit of Temporary Status_ and other
conmected service benefits which includes minimum pay scale,
and allowances, increments, leave, maternity leave, 5&2
counting of service towards pensionary benefits after
regulaﬁiﬁatimn, service status after rendering of 3 year% of

continuous service as Temporary Status Worker and

Productivity linked bonus etc.



. in response to the notices 1

‘4,14, That as per the said scheme, the respondents

‘are duty bound to regularise the services of the applicants

:against the’Grouh”D cadre, but said benefits was denied to

A}

“them. The vacancies surfaced duringhi?é4 to till date have

;been filled up by the method af direct recruitment without

earmarking the vacancies as stipulated in the said Annexure-

€ scheme. In the said scheme, their has been a specification

I?as regardé the vacancies including the method of

recruitment. In each occasion the respondents resorted to

- the direct recruitment process depriving the present

applicants from their legitimate claim of regulaﬁisaéion
legitimate claim of regularisation. As per the scheme, the
respondents ought to'have'treated the present applicants as
departmental candidates providing the relaxation as per the
saidfiThe applicants who have rendered about 2836 years of
continuous service reqguires relaxation in respect of all the
preacribéd norms of recwuifment. However, the respondents
without 'considering the aforesaid facts kept on depriving
them from their legitimate claim of regularisation and  hkept

on filling up those vacancies from the candidates from open

market.

4,11. That the applicants being aggrieved by the
said action on the part of the respondentg preferred number

of representations to the concerned authority but same

yielded no result in pmsitiée. gituated thus the applicants

as a 1a%t. resort preferred Original Application (0A

NO . 386/83) before this Hon'ble Tribunal seeking redressal of

their grievances relating to regularisation. The respondent

ssued from the Hon ‘ble Tribunal

contested the case by filing written statement. The

9



respondents  in their written statement assured the Hon'ble

?ribuna} for resolving the matter.

The applicants crave leave of the Hon'ble Tribunal
tg relay and refer upon the statements made in the said
:mritten statement gt the time of hearing of the case.

A.12. That the Hon’'ble Tribunal after hearing the
parties to the proceeding and after taking note of the
fecoﬁdﬁ was pleased - to di%pmse of the said 0A vide its
sudgment apd order dated 8.8.81 directing the Pespondehtﬁ to

consider the case of the zpplicants for regularisation at

the earlie&tropportunity.

i

, A copy of the said Jjudgment and
order dated 8.8.81 passed iﬁ {6
No.Xdé6/ai  is annexed herewith and

{
marked as Annexure-~D.

#.13. That the applicants beg to state that the
respondents even after passing of the judgment and order

from the HMon’'ble Tribunal the reﬁpmndehts kept on depriving

the present applicants from their legitimate claim of

regularisation. It is pertinent to mention here that there
are number of vacancies in the office of the Fespmndente but
same are yet to hé filled up from amongst the applicants who
gre eligible to hold such posts. In fact the posts presently

holding by the applicants are belongs to those vacant posts.

Had there been no vacancy there was no justification to

allow them to continue for more about 28343 YEars

wniteruptedly. Apart from these existing vacancies duﬁing

1994 to till date 19 vacancies occurred in the office of the

14



respondent No.4 due to death and retirement ?f permanent
émplmyeea belongs to Group-D or equivalent cadre énd the
reﬁpéndenta have not yet-filled wp those vacancies by any
one. The applicants highlighfting the aforesaid grievances,
preferred number of representations to the concerned
authority but same yielded no result in positive.

Copies | of sOMme - of - the

representations are annexed herewith

\ and marked as Annexure~E colly.

4.14. That the respondents adding insult to their

injuries resorted to  the process of filling up of  some

vacant posts in the Group € and D cadre by resorting  to

direct ' recruitment process without treating the applicants

as depértmental candidates. Apart from that the respondents

with an intention to deprive the applicants resorted to such

selection process at far away places and the applicants

being poor employee could nat participate in the said

selection process due to their poverty. The applicants in

number of occasion brought to the notice of the concerned

authority about the said fact but same yielded no result in

positive.

4,15, That at premenﬁ all the applicénts are
enjoying the benefit of said Annexure-C scheme andbthey are
at present Temporary Status worker. The respondents as
stated above have adopted the Annexure-( scheme and granted
the benefit to the present applicants. It is pertinent to
ﬁenfion here'that since the establishment of the respondents
are directly related to research and scientific development,

under the respondents there are filed divisions which

i1
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includes field works. The reﬁpandentﬁ in order to promote

1 :
#he regularisation activity and with an intention to provide
g .

_regulariﬁation to their workers, adopted variaus schemes

l n .
Pamely merit and normal assessment scheme (MANAS) and same

‘waﬁ‘ revised from time to time - extending more and more

}l R
fpenefitg to its workers. As per the said scheme the cases of

}thg/ present applicants are required to be considered for
Hregularisatimn even if by creating supermenarary pOsts. The

lrases of the present applicants are also covered by the said

|
H%cheme (MANAS) as well as its subsequent clarifications

Jisaued from time to time.
:

The appliéanta crave leave of this Hon’'ble Court

1
;!
i
it

o produce  the  said scheme as well as 1its " subsequent

|elarifications at the time of hearing of this case.

t 4,16. That the applicants beg to state that in the

midst of above development, the respondents surprisingly

enough issued an OM dated &, 4,64 clarifying the ﬁnnexurewé

scheme. In the said. OM although there has been a categorical

mention that same would be applicable to the recruittees on

or after 1.1.#44, the respondents sought to implement the

same in case of the present applicants by issuing various

arders. )
i A copy of the said OM dated 26.04.04
; is annexed herewith and marked as
| .
@ Annexure-—F. .

4.17.> That the applicants beg to state that the

acted contrary to the Hon’bie Apex Court as

respondents have
. well as Hon'ble Principle bench judgment pursuant to cwhich

| * v 12




CAnnesxure-i and Annexure~C schemes came in to force. The

_respmndentﬁ without the leave of the Hon'ble Court could not

héve made zmodification of the said scheme mollifying its

validity. The aforesaid action on the part of the

" respondents in  fact an attempt to rewrite the aforesaid
‘judgment which has attained its finality. The action on ‘the
Qart of the respondents iz issuing the said OM dated 26.4.84
Cis  in diréct conflict with the aforesaid judgments and for
; wﬁich they are liable to be punished under contempt. of

Ccourt’s order.

The applicant through this 0A also pray before the
Han‘ble fribunal to draw appropriate contempt proceeding
against each respondenté for théir wiliful and deliberate
violation of the judgment passed by the Hon‘ble Apex Court
as well as principle Rench of the Mon'ble Tribunal and to

punish each of them severely.

4.18. That the applicants as stated above kept on

@ursuihg the matter before the authority concerned but same

yielded no result in positive. The applicants having no

other alternative hands of thfﬁ Honm'ble Tribunal seehking

redressal of their grievances as & last resort.

§. GROUNDS

S.1. For that the respondents have acted contrary to

the settled proposition of law in issuing the impugned

orders as well as denying the legitimate claim of- the

‘ahplicants “and as such their action/inactions are not

Sustainahlevand liable to be set aside and quashed.

13,



'Tribunél present to which the schemes i.e. Annexure-B and

An
. “

Be2. For that the respondents have violated the

d rection‘ contained in the Apex Court judgment as  well as

i
o :
- the Jjudgment delivered by the Principal Bench of the Hon'ble

1

Ahnexure~€ came in to force by making 'an attempt to rewrite

tﬁe same and z2s such same is not sustainable and liable to

be set aside and quashed.

i

%,
5J3" For that the respondents have illegally
o ' . ~ o

- discriminated the applicants in the matter of their
, ,

régularisation ‘against any Group~C and D cadre and as such
I . : . , : o
sﬁme is not sustainable and appropriate directions need be

i%sued to the respondents towards regularisstion of their:

services with retrospective effect.

5,4, For that the applicants who are well qualified to

held any Group-C and D posts under the.reapondénts and who

a |

hﬂve already rendered more than 28-3¢ years of continuous
, . .
!

service, are fully covered by the guidelines indicated in
i : ‘ . : .
inexure~B and C as well as the guidelines contained is

|

- MﬁNAS and it’'s subsequent clarification issued from time to

time .
'Sxﬁ; For that ‘the Respondents is known to be mode ]
e%ployer ought not  to have discriminated the  present

applicants in the matter of their regularisation by adowting

pick and choose policy and as such entire action/inaction on

¢

tﬁe part of the-Respoﬁdentg are liable to set aside and R

qlash 'directing them to Pégularisg the services of the
|

pTeéent applicants.

|
I
i
i



Hubra For that in any view of the @atter the
action/inaction. of the respondents are not sustainable in
the eye of law and liable to set aside and quashed.

The vapplicant craves leave of this | Hon'ble

Tribunal to advance more grounds, both legal as well as

’

cfactual aof the time of hearing of the case.

&.DETALLS OF REMEDIES EXHAUSTED:

That the applicant declares that he has exhausted

all the remedies available to them and there is no

alternative remedy available to him.

7. MATTERS _NOT PREVIOUSLY FILED OR PENDING IN___ANY_ OTHER

. COURT:

The applicant further declares that he has not
filed previously any application, writ petition or suit
regarding the grievances in respect of which this
applicatimn is made befmfe any other court or any other
Bench of the Tribunal or any other authority nar any such
3pplicétion , Wwrit petition br suit is pending before any of
them.

8. RELIEF S0UGHT FOR:

. Under the facts and circumstances stated above,
the applicant most respectfully prayed that the instant
application be admitted records be called for and after
hearing the parties on the cause Or CaUsSes that may be shown

and on perusal of records, be grant the‘fmllcwingvreliefs to

the applicants-

8.1, Te direct the respondents to regularises ‘the

services of tﬁe applicants with retrospective effedt

extending all the consequential service bemefits including

arrear salary.



8.2, To set aside and guash the OM dated 26.4.¢4 and

it’'s subsequent clarification if any.

ﬂ.Ez' Cost of the application.

8.4. Any other relief/reliefs to which the applicant is
entitled to under the facts and circumstances of the case
and deemed fit and proper.

9. INTERIM ORDER PRAYED FOR:

Pending disposal of this application the

.aphlicantﬁ_ pray for an interim order directing the

fespandents not to terminate the services of the applicants

and to allow them to continue.

1{43 €« % A R K RN E R H E RS KA ENEE K RRESER RN KRR AN

, 11. PARTICULARS OF THE POSTAL ORDER

 1.p.00 e AL W22 KT
(ii) Date: LOKKO(LB\,\

(iii) payable at Guwahati

i

12. LIST OF ENCLOSBURES As stated in the Index.

16
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VERIFICATION

Iy S8hri Rajat Tamuli, ﬁfa.Late Puspa Tamuli , aged
about 446 years, presently working as Temporary Status VWQrker
(fypigt)v und@r. the Director, Regional Research Labaratory,
Jorhat, Assam, do here by solemnly affirm and state that the
ﬁtatément macde in C this petition from

R . }

péjaragrarahj 2 J"a,\{“lJ.WMJ,LL‘?JWOIJW.UV_\“ ls\‘fr{e\lf:\rgt_ﬁ gjvm’:/%mmmlmﬂge and ‘
those made in paragraphs \/\\l)\k\%,u\él,\fz \4‘?{,\{‘.\lFwétr?e’u%;t?te;%'g’u\“"lqi?

r?cords af records information derived therefrom which I believe

to  be true and the rest are my humble submission before this

Hon‘ble Tribunal.

s - L am the applicant No © in the present application and
I have been authorised by the other applicants to swear this

v%rificatimmu

CfAnd 1 ﬁign this verificatimn on kLth day of atkl g,

e L N )

-

@& el TWL
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Amry\b&uuvuf F‘
Gr.'C’
ID SL Name - Age  Father's Name Joined GotTem- Present Post
No No. . - as porary
casual Status
Worker
941 1 Mr. Rajat Tamuly 45yrs  Late Puspa Nath Tamuli 1983 1994 T/s a8 Typist
956 2 Mr. Khirud Phukan 44 yrs Late Padma Kt. Phukan 1985 1994 T/s as Bill Sec.
969 3 Mr Himendra Hazarika Soyrs Late. Surendra Hazarika 1987 1994 T/s as Bill Sec
955 4 Mr. Kunja Bihari Rabha 38 yrs Late Samiran Rabha 1985 1994 T/s in Analitical Div.
916 S Mr. Sailen Bordoloi 45yrs Late Kanak Ch. Bordoloi 1980 1994 T/s in Geo. Sc. Div.
944 6 Mr. Jagat Bora 40yrs Late Padmadhar Bora 1983 1994 T/s in Electronics
959 7 Mr. Faban Saikia 39yrs Late Thaneswar Saikia 1986 1994 T/s in Civil Engg.
943 8 Mr Madhab Ch.Bora 36yrs Late Jogendra Bora 1983 1994 T/s in Electrical
Gr.-D' . Got
Joined as 'f:m”- Present Post T/s

D sk Fathor Casual =y in |
No.  No.  Name  Age  TuheraMName o TN 1904 avusec
%1 9 Mr. Nageswar Singh 46 78 ulal Singh logy 1994 CivilEngs
979 10 Mr. Rohit Bora 38yrs  LateJ. Borsh Ciill

: Late Tonk arugh1982 1994 CiwilEnes
936 11 Mr. Jiten Borush 4218  Tonkeswar B 1994 HelperwithScientist

, i i ikia 1979

914 12 Mr. Romen Saikia ~ 40yrs  Late Dibalar Saikia 1994  VehicleSec.

979
911 13 Mr. Puna Kt Bora 42ys  Late Chandeswar Borahl _
913 14  Mr Thancswar Kosh 42yr8 Late Tholok Kosh 1979 iggz z:c:e&ac.
937 15 Mr. Ramesh Bora 42yrs Late Bhugiram Bora 1982 1994 o lc e Sec.
917 16 Mr. Prodip Saikia 39 ¥TS Late Dehiram Saikia 1979 o0, ivil Engg
17 Mr. Atul Bora D ' 1094 Workshop (Carpenter)
18 Mr. Arup Neog -do-
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ment of N
7tk Junc, 1988

OFF ICE MEMORANDUM

s and pcrsom on

dmly wagc: -Review of policy- . l

L Offices has

The pohcyrcgnrc}iing cngagcmcm of casual workersin Ccnn'ax Gow:rnmcn
m,cn review cd by Govcmmcm keepin in view the judgcmcm of the Supreme Courti "
Jelivered on thc 17t ]anuary, 1198610 m,c,,\\;px Pcuuon filed by Shri Surinder Singh and
oLheT VS, Union of Indiaand it has been ‘decided 10 138 down the {ollowing guidelines inthe
, mamr of rwummm of casu pa) workers on daxly w‘,gc basis:
| OF Pcrsons on dm\) wagﬂs should not be wcn’m.ed {or work of regular nature.
(i1) Rwuumcm of daily wagers mav be madc ‘only for work which is of casual O
- scasonal Of nlermilenLNature ot for work, wh"‘hmsnomffu\lum.naw\" for which
‘ rcgu\m’ posts cannotbccrcau:d N i
(1) Thework prcsenu\'bcmg done by rcgular‘ sxﬁﬁ should be reasses ssed by the adminis-

' rauve Departments concerned for output and produ:dvm sothat the work being
done by We casual workers could be enurusied 1o e reqular employ
Tepnuminls mav alse’ revieyr the NOrms of suff for repular work and {..k“
get therd rcvsvd, if considered necessary-

(v} Where the nature of work enmusied 10 Ue casual workers and regulars cmplox cesis
the same, e casua\ workers may o¢ paid ot the 132 of 1&01}1 of the pay at the.
i rmmmum of mc rc\cvampa\ s‘,a\v p\us dz:.mcss allowance for work of & hou.'s a
day s .
(v) In cases whcrc the wor.\donﬂ oy acabua\v. orverisdaffersnt {romthe work done by
! regular emp joyee, the causal workermay bep sdonly the mintmum mccsn
. by the Ministry of 1 gpour o7 the State Gov cnun"m/'umon Temitory
everis higher a8 PeT the Minimur Wages Act 1948, HO owever. 1(3D
uce couldb" de -

gail ywagcsamhlgh“r rale, the pracuc

paying
ancial Adviser.

(\/\' The casua! ) workers may be given ON< paid weekly off after six dayscl continueus
- work. : ' ‘
,(\'n)'ﬂw paymentto the casual workersmay b ;aencicd onlytotht duyson aich ey
acwally perform duty under the Governmeht ™ vithapaidw eckly offé sgmentioned 3t
(viyabove. They will, however. in addiuon, bepaid fqra\aLmrJ Holiday, 1[11[ alls
on a work ing day for the casual workers. . '
'
t

i
S ——
s -

e

~t



- e
s ———— . . : R
.(vm).ln cases where it is not possiblc 10 entrust all the item.s of work now being hana.

by the c2suai workers to the existing regular staff, additional regular posts may ¥,
- creates 1o thz : barest minimum ncccssary with the concurrence of the Minisery of

:
- .. Finance

(ix1 Where work of morc than ene type.is to be performed throughout the year sutcass:
type of wari: docs not justify a sepdrate regular empioyee, 2 multifunciional pos.
may bccr::wd for handling those items of work with the cencurrance of the Mini-

sty of Fimance.,

{x). Thereguiarisation of the services of the casual workcrs willconunuc to be govern
by thz inszuctionsissued by this Departmentin this rezard. Whiieconsidering such:
reguizrisation, acasual workermay be given r:!ax:xum intheupperage hmuomy il
" atthe ime ofinitial recruitnentasa casual worker, he iad not crossed the ugperage -
limit for the rzicvant post.
(xn Ifa D:’:“..J"‘cm ~ants 10 make any depanure from-thz above guideiinas, 1t shouid
obu:a tue pricr concurtence of the Ministry of Finance and the coantmentof Per-

© sonndd and Training
R -
XAl the admunisirative Minisiries/Departments shouid um"mxc. revicw of 2oaeini-
Naen

mentof casual worke:s in the cm::s under their conerol on a time-bound basis 50 1harat the
I8 ol e prescmibed perind. the 1!0wmg argets are achicved: :

il eligibie casual workersare ad; justed againstregulzrosisio ntsuchrogu
Tlar posis ar= justifiec. i
10) Theresief the casual workess not covered by (2) abo v% and whose retention 1s con-
- sidereg zbsofutely necessary and is in accerdance with the guidslines, are Tud
emoluments swicdy in aceerdance with the gmd..lm*f )

(c} The remaining casual workers notcoversd by(ﬂarCnb)"omc cdischaryoairem
scrvice ' '
2. The foliowin e limit for completing the review has been prescrived in respecicf
the varous .‘/&ms:x::.Oepan.rn:nLS'
« (2) Ministy of Railways 2 Vears
*  (b) Deparmimentof Posts, Departmeantof Tele-
communizziicns and Deganimeant of Defence Produstion 1 Year
]
(¢} Allother Ministies/Deparenents/Offices 6 months

Zach Miniszy shonid imish aquanierly statement indicaring the progressof the review
in respect of the ! Ministry (proper) and all Auached/Subordinate offices under tham (o the
Deganiment of Personnel and Trainigg in the proforma auached. The firstquanterly rewen

- ' -should be fumished (0 this Deparment by the 10th October. 1988. -
) . 3.Bystrictand :r:.zuious observarce of the guidelines by all Ministies/Detaruners...

. it smouid Beensured that there i§ no more engagement of €asual workers for auending 10
& work of a regular n.lu.... panx---l..rly afz” '_he rcvxcw cnvxchx_d above is duly compietcd




2

‘ sead ol Oflice shouid also nominazan officer who would serutinise the engngemant -
,---~<.J\ and every casual worker and w2 sob for winch he is beinp employ 210 dersranng ,
ather the work is of causal nalre e oL :

, -

3. Ministy of Finance etz aze r:qucsacd "p bring the conents of Ws M i
.smorandum 0 the notce of all the appointag authoritics under “their mogpecis
siminiscadve contol fer strict observance,  Cases of negiizence in (RS mauer -.):'
criementing these guidalines should "c'.'ncwcrj~.~:3-sc.~lousl_vandbrducl st notcs of

s :pprq_u. nate autnentss for taking prompt and murable acton zzminst Wiz celzuliers,

B ‘

Y SN
M . -

-

(D.MBagchi)

) Join: Secretery to ine Goverrmznt of [5:in .o
s
Al Minsineg/Degarmente/Olfizes of the Goremment ¢f Iadia 2s per oz osandnid :
-~ ;
o G01ESC Cl Deied the ik June, 1953 o
& cony S forwarded forinfermation and necoriiry 2CUOD W00~ .
sli e Atached and Subordinate officse af e Ministry of Homes Alfars maz ik .
Miniszy of Persenns!, Public Gnzvance and Iinsions. .
Comproiizr and Auditor Genzral of India wiz 200 spare cosies.

. . i
Mimsyy of Finance ‘Conooiler Genenal ot Accountsi Lok Nuvax S .
Delhy, .
Ministy of Finance (Depariment of Lapenditzs). Their U.C.Ne. § <5 Z0138 dotee '
83,1988 refers, :
! i

ChisfConmolierof AccountrCenoolzrof At aisof ail Ministnesand Deparunenis
of the Govamment of India !
< |
. . . < !
| S {
, . uy e orer oz :

, X i _

~ :
g . ) (AJavaraman; . :
: ", . : : Direcior . |
: :
. t
. ;
; '

Copy o aji cffices and secluny in vme Mimigeme of Home Aff:u-s and ihe Minisuoy o
— .

i?»‘onncl. Putlic Grievance and Peasicn.
X .

PRI FONCN
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No. of casual workers whose Services have been
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suitable action,

Ministry of Personnel, .G, and Pensions (Deptt, of Lersonnsl and Training) :
QM No 51016/2/90-Estt.(C) dated 10(; Seplember, 1993 . L

(XV1II)

A ]

Subject. s Grafnt of temporary status and regularisation of casual workers -

Formulation of a scherne In_pursuance of the CAT, Principal

.. Bench, New Delhi, judgehle‘xi{"da"leg’1§th Feb. 1990 inthecaseof ™~} =

- Raj Kamal & Others Vs UOIL.

e

Central Government offices were Issued vide this Dépnnment"s OM No. - .
43014/2/86-Estt.(C) dated 7.6.88. The policy has further been reviewed In the
light of the judgement of the CAT, Principal Bench, New Delhi delivered on
16.2.90 In the wrlt petition filed by Shri Raj Kamal and Others Vs. Union of -
India and it has been declded that while the existing guidelines contgined tn
OM dated 7.6.88 may continue to be followed, the grant of temporary status

to the casual employees, Wwho are presently employed and have rendered one
year of contlnuous service in Central Government offices other than Deptt.

of Telecom, Posts and Railways may be regulated by the -”sch_e'”me as
appended. ' - a '

Ttie ghldellnes In the matter of recruitment of pexséns on ddily-whéé'bas'i; in

2. Ministry of Finance ctc. are requested t

of appolnting authorities under their admin
recruitment of casu

0 bring the scheme to the notice -
istrative control and ensure that
al employees Is done in accordance with the guidelines
contained in OM dated 7.6.88. Cases of negligence should be viewed seriously

and brought to the notice of appropriate authorities for taklng prompt and |

Sd/- YG fui‘nnde
Director }
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APPENDIX C
 Departmént of Persbnne!MK ing, .. ] . _B.BL.(QL&QL_QI

I This Scheme shal] be called "Casual Labourers (Grant of Tem

, _iemporary
Status and Regularisntlon) Scheme of Government of India, 1993."

2,' This deéxne wili come into force w.e.f, 1;9.1993.’

3. This Scheme g applicable to casual labourers in e’mp»lo‘yment -of the .
I\'Ilnistriﬁ/l)epartments of Government of India and their attached and

:s.in' _ subordinate offices, on the date of issue of these orders. But it shall not be
No. . . | . upplicable to casual workers In Rallways, Department of Telecommunicatlon
mm ~and Department of Posts who already have thelr own schemes. ‘ v ,
Lon ' ' - . . S T "
L of _ 4, Te}mpomry Status = ‘
’i' i : o . . _ ) -
!tus' 1. i) 'I‘exxlporary status would be conferred on all casual Iabourers who
[ ne . : are In employment on the date of Issue of this OM and who have - .
itt. - rendered a continuous service of at least one year, which means that
as they must have been engaged for a perlod of at least 240 days (206
L ' days In the case of offices observing § days week), : :
: e )  Such conferment of temporary status would be without reference to e
| 1at ! the creatlon/avallability of regular Group 'D’ posts,
103 o . : » T ol . B Lt r"
;;y , ili) Conferment of temporary status on g casua['labonre‘rj would not oo
ad : Involve any change in his dutles and responsibillties. The engagement '
wlil be on dally rates of bay on need basls. He may be deployed
anywhere within the recrultment unit/terriforia) circle on the basis
of avallability of work, -
Je g
$
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iv)  Such casual latiourers who acquire \tempornry status will not, -
however, be brought on *o the permanent establishment unless they '
are selected through regular selection process for Giroup 'D’ posts.

5. Temporary siatus would entitle the casual labourers to the following
benefirs:- ' ' S

i)  Wages at daily -ates with reference to the minimun: of the pay scale
for a corresponding pegular Group 'D’ offictal Including DA, HIRA
and CCA - S S

“fi)  Benefits of iner iments at the same rate as-applicable to a Group D
‘ employee woulc 'be taken Into account for calculating pro-rata wages”
for every one yz2ar of service subject to performance ol dutyfor at
least 240 day; -206 days in administrative offices abserving 5 days
week) tn rhe ver from the date of confermepd, of txmporary status.

iii) Leave entitlement will be on a pro-rata basis at thirate of one day
~ for every L0 dayf of tork, casual or nny other kind of leave, except -
maternity leave, will'not be admissible. Théy'vwlll also be allowed to
_carry fortard rhe leave at thelr credit on their reglnrisation. They
“will not e aititled’ to the benefits of ‘encashment of leave on
termingtl n of wrvice for any ieason or on thelr quitting service.

lvi Maternity lecv: to lady casual laBourers as admissible to regular
Group 'L e¢my loyees will be allowed. _
YY) S0% of :t’hev se vice  rendered under Temporary' Status would be
counteet for. the purpose of retireinent -benefits after  their
regularlsition. o - RS ‘
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vl)  After rendering three years’ continuous service after conferment of

~ temporary Status, the casual labourers would be treated on par with

temporary Group ’D’ employees for the purpose of codtribution to

the General Provident Fund, and would also further be eligible for:

the grant of Festlval Advance/Flood Advance on the same conditions

as are appllcable to temporary Group D’ employees, provided they

furnish two suretles from permanent Govt, servants of thelr
Department.

. ° . . ‘
vil) Untll they are regularised, they would be entltled to Productlvity

Linked Bonus/Ad-hoc honus only at the rates as appllcnbl_c to casual
labourers, : o o

6. No benefits other than those specified above will be admissible to casual

“labourers with temporary status, However, if any additional beneflts are-

admissible to casual workers working in Indust‘rinl*es,tablis’hmevi_xts' In view of
provisions of Industrial Disputes Act, they shall continue to be admissible to

such casual labourers,

7. Desplite conferment oftemp'obary .stat'us, the se,ry'lé'es of a casual labourer-

may be dispensed with by glving a notlce of one month in writing, A casual"
labourer with temporary status can also quit service by giving.a written
notice of one month. The wages for the notice perlod will be payable only for
the days on which such casual worker Is engaged on work.

8. Brocedure for (Illing up of Group 'D’ posts,

) Two out of every three vacancles in Group 'D’ cadres In respective
offices where the casual labourers have been working would be filled
Up Aas per extant recrultment rules and In accordance with the
Instructlons issued by Department -of Personnel and Tralning from
amongst casual workers with temporary ,sm'(us.-llo'wevetj, regular
Group ’D’ staff rendered surplus for any reason will have prior
claim for absorption agalnst exlsting/future vacancles. In case of
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cmployees in Central Governmen offices,

Aliterate casygf labourers or (hgse who fail to fulf the minhnum
qualification prescribed for post, regularisation will be considere
only agafnst those posts Iy respect of which literacy or Jack of
minkmum Qualificatlon wiy not be a requislteb'qualmca-ﬂ'ovn. They -
- wduld be allow:.g age relaxation equivalent to the period for which
tllxey‘have worked continuously a5 casual labourer, .

9. On regularisatioy, .<-f casﬁul worker with !ernpornfy s'tfsi'lbns, no substitute
in his place will pe appolnted as he was not holding any post, Violatlon of

this should pe viewed viry seriously and atlention of the ilpprop'r'ln‘te

authoritles should be grqwy to such cases for'su’itab_ie d’l;’ciplihary action
against the officers vidliting these instructfons, ‘

10, In future, the gui(.uliues_as contalned In this;Depnrtmnmt’s OM dated
7.6.88 should;bc. follavsed strictly in the matter of ehgngement of casyal

[
B

11. Department of Fersonne) and Training Wil have the Power to make

amendments or relax any of the provisions in the scheme that. may be
considered necessary frn time to time, o '
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Original Applciation No. 306 ovaOOO
Date of order This the 8t h day of: August, 2001.

Hon'ble pmy. Justice D.N.Chowdhury, Vice—Chairman.

--+.Applicantsg
By Advocate Mr. a. Verma.

“vVersus-

1. Union of India
Representeg by the Secretary to the
Government of India, Department
of Science and ‘gchnology,

New Delhi»llOOOi.

2. Director General of Council of Scientifjc
Research, Rafj Marg,
New Delhi.

3.‘: Director

,ﬂklgegional Research Laboratory
2.0. Jorhat,
jpistrict—Jorhat,

“Assam. , ”
‘ h’ - --Respondentg
" ORDE R
, . . . - e . <
CHROWDHLRY J.{v.c.j. ~
=z Leiv.c.).

The applicants are 71 in nNumber. a}l] of them Wére‘
appointed jp the Office of the Regional Reaearch
Laboratory, Jorhat, Assam ag Muster ‘Roll/Casuyal Labour

beteen 1974 ang 1990. a1} these app;lj.q:antsuwere confen:red;'wit‘h

femporary status yj¢p ®ffect from 12.1,1994 vide Offjce -

emorandum g RLJ=9(2) Bstt./Di/sa  gapeq 16.11.1994.
| ———

direction upon. the reepondent for Yegularisation of their
egrvices a8  per the Scaheme. py A, Verma, . learneg
céunsel for the aoplicants referred some correspondences
'b%twcen the Farties whicy iﬂdiﬁ&t:ﬁv about exietenpe 'oi
aout 18 postg of Group C and p. .

2g The Lespondents Submitted jrg written Statement ang

contended that (e application 4 Mis  conceived.
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The applicants on conferment of temporary status would be glven all the
facilities admissible to them under the orheme ' ,{

2. In the written statement tne respondents have stated that

the applicants would be absorbed

when such vacancies arises depending upon fulfilment of

educational qualification.

///2. Heard Mr. A. Verma, learned counsel for the applicants ang

Mr. B.C.Pathak, learned Addl. C.G.S.C.‘appearing on behalf of

the respondents at some length. It is apparent that the

lgespendent authority formulated a scheme mainly CasdalfLabourkd‘

Absorption Scheme of CSIR, 1990. The scheme

. —

itself . mentlons

about terms and conditions of regularisation. As per ‘the said

Scheme absorption will be made on the availabiiity df'vacanpies

in Group and ‘D cadre. From the records produced byten

respendents shows that steps are being taken by them for
absorption for these employees wherein the name of . these

applicants are also included. Slnce steps are belng taken .no
. Lomcy

direction need be issued on the respondents for regularlsatlon’

of services of the applicants. It is expected that the
- ¢ .= e - o - ‘

respondents being public authority shall act as per - the

ucomﬁitment by the professed policy As alluded, the applicants

B . -~

5 \.sz
\ eté% for: regularlsatlon against the available vacancies

L.""ﬁ‘ '-l "‘{h
0T futu éhwacanc1es al the earliest opportunity.
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in phased manner oniy as and -

:ﬂhave been granted temporary "status and their case need now be.

Subject to the observations made above the applciation

disposed oi/fThere shell, however be no'ordéf‘es to
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Dated: 23rd October, 2002
To
Pr. Murli Monohar Joshi,

i&-h,xuistcx' for HRD and Science & Technology and Vice Pregident, CSIR,
New Delhi.

Sub: Regularization of my service

Sir, » : ‘
With due deference and profound submission l/we beg to lay before your

Honour the following few lines for kind consideration and necessary action
thereof. -

That we/l am presently working as Temporary Status worker under RRL,
Jorhat. Prior to that we were all working as Casual labour/skilled labour. In that
capacity we worked nearly decades. Some of us got our initial appointment as
casual labour/skilled labour in the year 1974 and later on, not later than 1986. In
the year 1994 by an O.M. dated 16/11/94 we have been conferred with the
benelit of Temporary Status as per the scheme holding the field. Presently we
are enjoying the benefit flown from the scheme, barring regularization. .

That the matter of regularization as we have been made to understand

by the competent authority would be considered subject to availability of vacancy
telaxing the normal Rule for recruitment.

That we have seen some instances wherein ‘interview for our
regularization have been conducted that too in far away. places. Being local
recruitee, that too in our present capacity and status it is dificult for us to avail the
opportunity without there being any financial support from the Department.

That undoubtably we are the experiment hands of RRL, Jorhat having
~ long undisputed service background and as stich in our case there should have
been relaxation of normal recruitment Rules. Our precise prayer through this
application is for our regularization relaxing the normal mode of recruitment and
in the event of any interview for our regularization may kindly be held locally, so

&

that all of us can complete the same. Apart from that the condition laid down in
the order bearing No.4-2(28)/91-Ell dt 6/08/2002 may kindly be modified to the
gxtent of it's restriction regarding the fate of Temporary Status worker who
{emains unsuccassiul in two chances.

That as stated above we have been working in the RRL, Jorhat since
long and by now we have acquired the Temporary Status. However, our services
gre yet to be regularized. Taking into consideration various schemes including
Me scheme called MANAS and revised MANAS, our services are required to be
fzgularized even without insisting for any sort of interview, even by creating super
fiumarary post. - '



- =

Itis aiso being brought to your notice that right from 1994, when we were:
conferred with temporary status, till date neither a single of us were regularized
nor any interview were held at RRL-Jorhat for regularization of TS workers as per -
the scheme. No additional post was created with an aim to absorb TS workers in
- regular post, which infact is against the spirit of the “Casual Workers Absorption

Scheme, 1990". It may also be noted that since 1994, 9 persons working inGr.l&
~ Grll have expired while stifl working and 10 persons working in Gr.l & Grill have

retired. Despite this no recruitment into Gr.| & Gr.il were held for regularization of
TS workers..

In that view of the matter we earnestly request your Honor for
consideration of our case for regularization invoking the provisions contained in
the schemes mentioned above and to pass necessary order.

We hope and trust that your goodself would graciously be p‘Ieas‘ed to

Pass necessary order redressing our genuine grievances at an early date and for
that we shall remain ever grateful. :

Thanking you, Your's faifhfully,

~Name of T/S Employees ~ Signature in full

1. Shri Rajat Tamuly

2. Shii Khirud Phukan

Copy to: 1) Shri Atal Bihari Bajpavee, '
Honourable Prime Minister of India,
And President, CSIR, New Delhi-1.
New Delhi.
2} Dr. Murli Monohar Joshi, _ :
Minister for FIRD and Scicnce & ‘Technology and Vice President, CSIR,
-~ New Delhi. ' - '
4) The Dircctor General. CSIR. New Delhi-1.
3y The Director, RRJ, Jorhat. Assam, INDIA.

contd. top/2
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To

The Director, o Date: September 20, 2002
Councll of Scientific & Industrial Research,
Rafi Marg, New Delhi-1.

Sub: Regularization of our service

[t -~

With ‘due deference and profound submission we'beg to lay before your Honour the
following few lines for kind consideration and necessary action thereof.

That we presently working as Temporary Status worker under RRL, Jorhat. Prior to that
we were all working as Casual labour/skilled labour. In that capacity we worked nearly decades.
Some of us got our initial appointment as casual labour/skilled labour in the. year 1977 and
later on, not later than 1986. In the year 1994 by an O.M. dated 16/11/94 we have been
conferred with the benefit of Temporary Status as per the schieme holding the field.
Presently we are enjoying the benefit fliown from the scheme, barring regularization.

That the matter of regularization as we have been made to understand by the competent

authority would be considered subject to availability of vacancy relaxing the normal Rule for
recruitment, , , ;

That we have seen some instances wherein interview for er regularization have been
conducted that too in far away places. Being local recruitee, that too in our present capacity and

status itis difficult for us to avail the opportunity without there being any financial support from the
Department. ‘ :

That undoubtably we are the experiment hands of RRL, Jorhat having long undisputed
service background and as such in our case there should have been relaxation of normal
recruitment Rules. Our precise prayer through this application is for our regularization relaxing the
norrnal mode of recruitment and in the event of any interview for our regularization may kindly be
held locally, so that all of us can complete the same. Apart from that the condition laid down in the
order bearing No.4-2(28)/91-Ell dt. 6/8/02 may kindly be modified to the extent of it's restriction
regarding the fate of Temporary Status worker who remains unsuccessful in two chances,

That as stated above we have been working in the RRL, Jorhat since long and by now we

have acquired the Temporary Status. However, our services are yet to be regularized. Taking into
consideration various schemes including the scheme called MANAS and revised MANAS, our

services are required to be regularized even without insisting for any sort of interview, even by
creating super numarary post. '

In"that view of the matter we earnestly request your Honour for consideration of our case

for regularization invoking the provisions contained in the schemes mentioned above and to pass
necessary order. :

We hope and trust that your goodself would graciously be, pleased to .pass necessary

order redressing our genuine grievances at an early date and for.that we shall remain ever
grateful. ‘

Thanking you,
Your's faithfully,

Name of T/S Employee Signature in full

1. Shri Rajat Tamuly .
2. Shri Khirud Phukan .

Copy to: 1) The Director General, CSIR, Rafi Marg, New Delhi-].
2) The Administrative Oﬂ’;;:cr, RRL, Jorhat.

.contd. top/2

oo 5
e



1

l
.

f

S

e

i

i
i

ubject:-,

The undersigne

Introductié
for grant of temporary status.

4 is directed 10 say that the ST
- Central GOV




).
A

z;"a“ Ty h“;yﬂ'

CW“@; -?‘i("ﬂ"i “,ﬂ‘,‘*{‘“ﬁ " j

wf' :'

iN THE CENTRAL ADMINISTRATIVE TRIiBUNAL
GUWAHATI BENCH, GUWAHATI

ORIGINAL APPLICATION No.264 OF 2004

Shri Rajat Tarmuly & 17 Others | Petitioner
-Vs -
The Unicn of India & 3 Others B Respondents

iN THE MATTER OF

Wiritten Statement submitted oy the

Respondent No.1, 2, 3 and 4

P.reliminarv submissions:

1[)9). CSiR is a Society registered under the Societies Registration Act, 1880 and
follows Service Rules such as FRs/SRs, HBA Rules, CCS {MA) Rules, CCS {Pensicn)
Rules, CCS (Leave) Rules, CCS (Conduct) Rules, CCS (CCA) Rules etc. for its

employees. CS8IR has a chain of 38 Laboratories/institutes spread ail over india under

its administrative controi.

For absorption/regularization of casual workers, CSIR formulated “Casual
Workers Absorption Scheme 1990". The casual workers identified for absorption under
ual W 0"'ers Absorption Scheme, 1990” were conferred temporary status in terms of

DoPT OM dated 10.09.1883, with the approval of GB as communicated vide CSIR letter
dated 27.06.1994. in terms of para B{v) of CSIR letter dated 27.06.1994, 50% of the
service rendered under temporary status would be counted for the purpose of retirement

benefits after their regularization and as per para B{vi) after rendering three years

continuous service after conferment of temporary status, the casual labourers would be

treated on par with temporary Group-DiGroup-C empioyees for the purpose of

contribution to the General Provident Fund.
' %ONL..... 4
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In view of the introduction of New Pension scheme in respect of persons
appointed to the Central Govt. service on or after 01.01.2004 the Gowvt reviewed and
modified the scheme of conferment of temporary status to casual workers (Annexure 4

as under:

(i As the new pension scheme is based on defined contributions, the length of
qualifying service for the purpose of retirement benefits has lost its relevance,.
no credit of casual service, as specified in para S(v), of the écheme circulated
‘dy Govt. of india shall be available to the casual Iaboqrers on their

regularization against Group ‘D’ posts on or after 01.01.2004.

(i) As there is no provision of General Provident Fund in the New Pension
scheme, it will not serve any useful purpese to continuejdeductions towards
GPF from the existing casual employees, in terms of para 5{(vi) of the scheme
for grant of temporary status. No further deductions towards General
Provident fund shall be effected from the casuai iabourers w.e.f. 01.01 .‘.20(‘:)4

onwards and the amount lying in their General Provident Fund accounts,

including deductions made after 01.01.2004, shall be paid to them.

In view of the modifications effected by the Govt. of India vide OM No.49014/
1/2004/Estt.{ C) dated 26.04.2004 CSIR consequently also modified the scheme in toto

{Annexure-ii}. ; .

2. itis most humbly submitted that there is no change in the factual as weil as legal

status of the applicants and the CSIR Scheme of Absorption and grant of Temporary

tatus to the identified casual labourer is still in progress and being implemented by
following the procedure laid down therein. Vwhenever there is any request from any of
the iaboratories/institutes of CSIR for absorption of staff against the post for which the

persons are eligible has been circulated to all these persons in the RRL-Jorhat in parti-

Cont.....3
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cular and other casual labourer having temporary status in gen'érai aé per their eligibtiity
vide office memorandum No.RLJ-14(300)-Estt/2003 dated 15.12.2003, Né. RLJ-14(300)-
Estt./2004 dated 19.03.2004, No.RLJ-1 4(300)-Estt /2004 dated 27.08.2004, No.RLJ-

14(300)-Estt. /2004 dated 20.08.2004 and No.RLJ-14{300)-Estt./2004 dated 01.1 2.2004../

Copies of O.Ms dated 15.12,‘2003, 18.03.2004,
27.08.2004, 20.08.2004 and dated 01.12.2004 are
annexed herete and marked as “Annexure-iil’

(series).

/3« it is pertinent to mention here that all these applicants refused to apply for
w’ |

consideration in various laboratoriesf/institutes as mentioned in O{ﬁce Memorandum.
This clearly shows that they are not making serious efforts to get permanent

appointment in CSIR outside RRL-Jorhat, rather they want to continue in RRL-Jorhat

where all the persons cannot be absorbed as there is no vacancy to consider their

candidature/ They have misconceived motive and are making attempts to misiead the -

?Hon’ble Tribunal by filing the present O.A. No.254/2004.

4. it is hu-mbly submitted that the contention of the applicants that the respéndenté
are not following the CSIR Absorption Scheme is totally wrong and so far no persons
were appointed from outside open quota. Sister Laboratories of respondents CSIR
Headquarters are alsd circulating their requirements of manpower to persons having
Temporary Status in Jorhat for applying to the vacant posts, anéi the applicants, if
otherwise eligible may apply for consideration and their applicaticns shall be oonsidered

| ~as per rules. In view of the above, it is a fit case to be dismissed.

Preliminary obiections:

1(@ The present O.A. has been filed by the petitioners with the misconceived

idea/motive and barred by the principle of ‘res-judicata’. All these 18 applicants had \/
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joined in the earlier O.A. NOWD at Sl Nb.A‘L 5, 8,10, 12, 13, 28, 29=31=' 32, 33,.
NMM .
- 44 53 54 55,6 57, 64 and 69. The subject matter raised by the applicants for their

~r— i

A

regularization in RRL, Jorhat was also raised earlier_and the Hon'ble_Tribunal was

o - a————
Wﬂw o

pleased to pass judgment and order dated 08.08.2001 in O.A. N0.306/2000 {(Annexure-

D of the 8.A.) and is barred by the principle of 'res-judicata’.

P

P—

4, Parawise written statement is submitted as foliows:

1. That with regard to the statement made in para 4.1 of the appiication, the respon-

dents state that the contents of this para are false, misconceived and frivolous. As '

- submitted in the preliminary submissions, the respornidents are governed by the Rules
covered under the CSIR Abserption Scheme. As per the scheme no casual workers
having temporary status were eligible to get 50% of service rendered as temporary
status counted for the purpose of retirement benefits after regularization. The OM dated
26.04.2004 is a subsequent modification of the Scheme of Temporary Status on
introduction of new pension scheme. As the new Pension Scheme effective from
01.01.2004 is based on deferred contribution, the length of qualifying service for the
purpose of retirement' benefits lost its relevance and therefore, no credit of casual
service would be avaiiabie on regularization of casuai workers conferred with temporary
status against posts on or after 01.01.2004, therefore, their aiiegation of discrimihation
does not hold good. However, their contention that the respondents are duty bound to
reguiarize the service of temnporary status is neither valid nor correct.  As per the CSIR
Casual Workers Absorption Scheme, 1990 and subsequent instructions issued, these
persons are to be considered against the vacant posts and those who do not appear in
test/ interview in spite of aQe relaxation or who are not successful in two chances in a
period of six months will be removed from casual engagement with one month's notice

or payment in lieu thereof. However, while considering their regularization, there will_ be
no dilution of qualification for the post. Hence their contention that they are to be

Cont.....5
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~ absorbed as a matter of right is not tenable. Their contention that recruitment from open
market is being made is not true as no recruitment has been made nor there is a

process of recruiting from outside against the pdst to which these persons are eligible.
2.  That with regard to para 4.2 of the application needs no comments.

3; That with regard to statements made in para 4‘3 of the application, the
respondents state that it is admitted to the extent that these persons have joined RRL,
Jorhat as casual worker from time to time. But their contention that at the time of their
initial placement, necessary formalities of consideration of their qualification, age and
suitability were considered are denied. Petitioners are trying to misiead the Hon'ble
| Tribunal and therefore they may be asked to submit the strict proof of evidence in
support of their contention. it is éubmitted that their engagement as casual worker as
submitted earfier was not against reguiar post but as per the need of the various projects
spensored by tﬁe outside agencies from time to time just to help and assist the
Scientists in their work without following due prgcedure of recruitment and other required
formalities. Therefore their contention that these petitioners were zppointed as Gr. 'C’
and Gr. ‘D' agéinst vacant posts is totally denied. The ~contention of these petitioners
as per Annexure ‘A’ is not based on any rule and decision of the Competent Authorify in
RRL, Jorhat but they had been working in different capacities as submitted earlier to
assist the Scientists in the manner as found suitable from time to time and no specific
assignment have been notified to the petitioners. The temporary status has been
granted to the petitioners without reference to the creation/avaitability of regular .posts.
Grant of temporary status does not entitte them to be brought on permanent»
establishment unless they are selected through regular selection procedure as per rules
on the subject. On gran{ of temporary status to the petitioners their wages have been
ﬁked at daily rates with reference to the minimum of the pay scales for a corresponding

regular lowest Gr.D/Gr.C official, which commensurate with the educational

\
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qualification/nature of work being performed including DA, HRA, CCA.

4. That with regard to the statement made in para 4.4 and 4.5 of the application,
the respondents beg to state that the same issue was raised by the petitioners in O.A.
No. 306/2000 and therefore they are barred by principle of ‘res-judicata’. However, it is

submitted before the Hon'ble Tribunal that the petitioners are eligible to be considered

~ as per the CSIR Scheme of Absarption and subsequent instruction issued from time to

time. With regard to the O.M. dated 26.4 2004, it is stated that it is applicable only for |
these persons who have been regularized after due process of law on or after 1°
January 2004. None of the petiticners have been regularized, so, the O.M. referred by
them as Annexure F' dues not apply. However, it is resubmitted that the scheme is

adopted and approved by the Governing Body (GB) of respondents. Therefore, the

respondents are bound by their own scheme and subsequent instructions in conformity

with the scheme. G.B. of respondents is the Competent Authoﬁty to approve the

scheme and amendments, if any. : -

It is also submitted that there is no question of any discrimination to the
petitioners and denial of benefit and the Respondents are duty bound to follow their own
absorption scheme and the order of the Hon’ble Tribunal passed in 306/2000. The other

averments are totally denied.

5. That with regard to the statements made in para 4.6 of the application, the

respondents beq to state that the contents of this para are denied as misconceived and

not as per facts and rule. As stated earlier these petitioners had worked in the office

- as per the need and exigehcy of various projects by the Project Leaders and there was

no process of recruitment or engagemenit as per rule. They are bound to submit the strict

documentary evidence in this regard that due process of jaw was followed in their,

engagements. it is also denied that prior to the Scheme of Absorption issued in 1990 of

Cont.....7



the respondents, there were any absorption scheme in force under the control of the

respondents.

6. That with regard to the statements made in paras 4.7, 4.8 and 4.9 of the
application, the respbndents beg to state that the respondents are governed by the |
relevant prevailing Scheme. There was no direct recruitment and no regu!ar.izatioh was
made ignoring or deprivihg the applicants. The Casual Workers Absorption Scheme
1990 provides that the casual workers will not have a right to claim regularization in the
same Laboratories/institutes. The persons may be posted in any Laboratory/instifute
where the vacancies are available. The applicants were cailed for interview and {c apply
in the places where there were vacancies from time to time, but the applicants refused to
appear either in interview or in applying to those places. Thué, they were not deprived by
the respondents, but, they were themselves responsible for not being considered for

regularization as they did not appear in interview and alsc chosen not to apply.

7. That in-reply to para 410 it is submitted that ihe Schemé of Don OM dt.
10.09.1993, for grant of tempofary status was adopted in CSIR with the approval of
Goveming Body. CSIR adopted a Scheme for grant of Temporary Status and applied to
certain modifications which were beneficial fo casual workers in CSIR like extending the
wagé benefit working in corresponding regular scale in Gr.C post also (DoPT Scheme
do not extend benefit to those casual workers engaged in comparable work of Gr.C
posts) and by imposing a complete ban on open recruitment in Gr.C and D posts in
CSIR and its Laboratories/Institutes till the casual workers having been requisite
qualification are fully absorbed age relaxation is permissible to the extent of casual

service rendered but no dilution of qualification is permissible.

8. That the respondents beg to state that it is admitted to the extent and also as
stated eariier that the petitioners had filed the O.A. No.306/2000 and the Hon'bie Tribun-
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nat passed the judgment. There is rno factuai and logical change in the legal status of
he pF't!tIOﬂEFC- or respondents. Respondents are duty bound to follow the Scheme inthe
spirit of the order passed by the Hon'ble Tribunal, The petitioners are reserting to and

attempting to abuse due process of law by filing the petition again on similar facts after 4

‘years. This is a clear case of “res judicata® as claimed in the Prefiminary Objection.

S. That the respondents beg to state that the contents are vehemently denied that

!

the petitioners are being denied their legitimate ciaim of absorption. The petitioners

were not engaged against the vacant posts and, therefore, their contentions are denied.

‘The respondent No.1 and other constituent Laboratories/institutes are notifying their

- L

requirements of manpower from time to time and ail these petitioners have been asked

to appiy for thé same every time, Also RRL-Jorhat {(vide No.RLJ-1 4(3 0)-Estt./04 dated

19.03.2004, 20.08.2004, 01.12.2004) has asked the Casual Workers with temporary

status in the RRL-Jorhat as well as similarly placed in other Laubratoriesflnstitutes to

apply for these vacancies as per Scherme. There is no attempt to fill up these posts from
outside except in those circumstances where no person having temporary status is
otherwise eligible and available. Itis also pertinent to mention here that the respondents

are also duty bound to give preference to the cc-roaasxmate appointments in this regard

if found suitable as per the separate instructions because if 2 Councii Servant dies in

harness, the widow/ward of the person is re uired to be given priority. For

compassionate appointment Govt. of India’s instructions have to be fo!!owed and the

* same are being followed.

10.  That with regard to the statements made in para 4.14, the res'pondents étate that
it is not true that the cases of the applicants wére not considered as departmental
candidateé. So far.th_e.re was no direct recruitment to fill up the vacant posts so as to
deprive the app!icahts of their chance of regularization. As and when there was
necessity for Group C & D employees, the Tempaorary Status workers including the
applicants were called for interview in different CSIR Laboratories/institutes for appoint-

v
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ments against regular posts at different places in the country wheréver that particular
Laboratory/institute is/are situated. For instance, Shri Pradip Hazarika, T/S and Mrs.
Mani Balmiki, T/S appeared in interview for regularization and were séiected and posted |
~ at Chennai in existing vacancies. Likewise, Shri Harpal Balmiki, T/S and Shri Phuleswar |
Borah, T/S appeared in interview for regularization and were Seieoted and posted at
Hyderabad. Aii of them were called for interview at the places where there were
vaoanciés and they appeared accordingiy. Like the applicants, they did not refuse fo
appear in interview on the plea that the place of interview is far away and they_ were

poor.

. This is no ground as the different Laboratories/institutes of respondents are scattered
and situated at different parts of the country and bound to consider them in vacancies
anywhere. The Scheme for absorpticn also provide that persons may be posted in any
Laboratory/institute where the vacancies are available and that casual workers will have
- no right to make a claim for regu!.afization only in the Latvératory/!nstitute where they are
engaged as casual wbrkep

Copy of the regular appointment of Temporary

Status workers is annexed hereto and marked &as

ANNEXURE-IV.

11.  That with regard to 'fhe statements made in para 4.15, the respondents beg to
state that the Annéxure—c Scheme as annexed {o the OA is not at all applicable to the -
applicants. The applicants are just misleading the Hon'ble Court. However, in this
connection it ;s stated that the Temporars:ésétatus workers are not co?ered v MANAS.
The Scheme MANAS read with circular dated 13.01.1981 at no stage refer {0
recruitment and regularization of persons, as similar to these applicants. MANAS is not

meant for regularization or recruitment. It is only meant for assessment and profession

purpose.

Cont.....10
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12.  That with regard to the statements made in paras 4.16, 4.17 and 418, the
respondents beg to state ti‘zét there was a provision in the Scheme of conferment of
Temporary Status that the 50% service rendered under temporary status will count for
the purpose of retirement benefit after regularization but consequent upon the.

introduction of new pension scheme based on defined contribution, the provision

" became irrelevant and therefore no credit of casual service will be available for those

who are absorbed on or after 01.01.2004, Temporary Status workers who were

- regularized and posted observing the procedure prior to modification of the Pension

Policy, will not come under the purview of O.M. dated 26.04.2004 (Annexure F of O.A).
But as per modified new Pension Policy, those who were regularized and pested on or
after 01.01.2004, will come under the purview’ of O.M. dated 26.04.2004. The
applicants, in spite of, getting call letters in different occasions, refused to appear in
interview for consideration of regularization and if now any or all of them appear in
interview and get regularization, in that case they will be covered by O.M. dated
26.04.2004. The said O.M. dated 26.04.2004 has been adopted by CSIR and was
issued as per modified/mew Pension Policy and there is nothing like attempt to re-write
the judgment of the Hon’ble Apex Court or the Hon'ble Principal Bench of the Hon'ble

Trébunai.
5, Grounds

That with regard to statements made In paras 5.1 to 5.8, the respondents beg to
state that in view of the aforesaid statements, the applicants do not have any grounds for-
their regularization and posting as they fchemse%ves have not availed of the opportunity
whenever that came to them and even refused to appear in interview for the purpose.
For their such kind of behaviour and ‘action none other than they themselves are
responsible. However, it may be added that the respondehts are a model employer and
never &iscriminated with the applicants rior any facts have been brought to the notice of
the Hon'ble Tribunz!

Cont..;..11



VERIFICATICN

I, Shri Jitender Parasar, presently working as the Controlier
of Administration, Regional Research Laboratory, Jorhat and duly
authorized by the Director, Regional Research Laboratary, Jorhat

and competent to sign this verification do hereby solemniy affirm

and state that the qtatementq made in paragraphs sithe ICA)(?)
G(A)(4), 4(')940’!) () R s 2 a— , /
'—*Dpt'catlon are true to my knowledge and belief and those made in

(8) () Lii) 1¢ ) (2), 1CB) 4 (10)

paragi‘apf‘ls __ eing maiter of record are true to my

information derived there from and those made in the rest are

numble submission before the Hon'ble Tribunal, | have not

And i sign this verification on this the 3 th day of

Yoo , 2005.
/

A

DECLARANT®™ o __————
Consroller of Adlfllmm
e wqger™ saETer -
Legional Research q
vz | Jerhat-785 OB .
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No.4901471/2004-Fsre ©)
Goveminent of India

Minjmy of Personne], Public G fevancesm_ld Pensiorg - ‘

Depanmsm

of Personsniel & Traiving

New Dolhi-110001 dated the 2, April, 2004

OFFICE MEMORANDUM

Subject:- Lnﬁ*oducticn of New Pensiop Scheme ~Modification of schémg

for grant of temporary statug.

The undersigned is directed 1o
casual workers iy Ce

e mas

say that the scheme for gmnt of temporary stagyg and
ntial Govt Offices formulated ip Pursuance of the -

judgement,dated 16-2-90 of the Central Administragive Tribunal Principal Beneh in the

9as¢ of Raj Kamal & Others vs. Uniog of India has beep reviewed in the light of

introduction of New Pension Scheme in Trespect of persons appointed (o tje Central Govt,

S€IVice on or afier 1-1-2004 and it hgs been decided to modify the scheme gs

(i) As the new pension scheme is based on defined contributions; the length of

qualifying servige for
Televance, no gregit of

availsble to the casual ]
v POsts on or afier 1-1-2004.

(i) As there 1S 10 provision of Generaj Provident Fund in- the hew pension -
Scgeme, it will not -Serve .any usefy] burpose to oontingye deductiong -
wards GPF from the existing casug| employees, in tenms of para 5 (vi) of

the purpose of retirement benefits” |

casuzl service, gs specified in parg 3(v), shail be -
abourers on their regulariatior; againgt Group T

the scheme for grant of temporary stagss. ¢ is, therefore, requesied that ng

further deductions towards Generaj Provident Fund shall be cffected from |

athe casual labourers w o £ 1-1-2004 onwards and the amoynt lying in thejr

G etfa} Provident Fun

4 accounts, including deductions made afler

1-1-2Q04, shajj be paid to the;,

To

| o
(Smt. Pratibha Mohan)
- Director

All MinistﬂesvDepamnents of Gt of India and their Attached and

<2 Subordinage Offices.

,:ﬁ

S mmemmmneen,
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COUNCIL OF SCIENTIFIC & INDUSTRIAL RESEARCH "

k , Sy wad, 2, Wy A, = ifRwe-110 001
Nt Anusandhan Bhawan 2, Rafi Marg, New Delhi-110001.
.
7 17(68)/2003-E.1 - 1062004
No. S N Dated__
From
- qgER giEg (ene)

Joint Secretary (Admn.)
To The Directors/Heads of all

the National Labs./Insits.

Sub: Applicability of New pension Suhome 1o new entrants recruited in service on or afler 1.1.2004
- clarification thereof, : :

In continuation of this office letter of even no. dated 23.12.20Q3 tegarding applicability of New
pension . . Scheme to the employees of ., Autonomous Bodies/PSUs/under - various  Central

“Ministries/Departments, [ am directed to state that in cases where the offer of appointments bave been issued

“before 1.1.2004. and the incumbent joined duty- on or after 1,1.2004, cach individual should be specifically

“informed by the Lab. about the fact that they will be governed under the new Scheme instead of

. CCS(Pension) Rules, GPF Rules etc: as might have been reflected in the offer of appointment issued to them.
.. As regards. persons joining. from other.Central Gowt. ;Departiment/Autonomous/State Govt. Departments (o

"CSIR on or after .1 2004 on immediate ﬂbsmptxon basis ot on foreign sérvice terms and later seck absorption

" and governed by CPF or any other system but not pension scheme on GOI pattern in their parent department.

qne Y

they will be governed by new pension scheme. ' However, persons joining an autonomous body on or after

+ .+ 01.1.2004. from other. Departments/Autonomous body/PSU/Central Universities having pension scheme on
.=, GOl patter, will continue to be governed by existing pension scheme i.c. CCS(Pension) rules, 1972, .-

. v ',

" The above posmon may please be kept in wew while comidu ng ahy pfoposal for appointment and
abmrptlon on or aﬁer 1.1 ?004 : '

Yours faithfully.

ty/
’/T_?}Z[/WA
Sushil Kumar)

Deputy Secretary

1 Capy to:

All COA's/F &AQO’s of the Lab./Instts.
DS and PPS to DG, CSIR

US and PS to IS(Admn,)., (‘S R

PSto FA,CSIR . Y

DS (CO), CSIR Hgrs./ DS.CSIR Complex
All Deputy Secretaries/Deputy FAs/ Divisional Heads in CSIR Hgrs. S

AU — T

o

&

Phones : EPABX-237170138, 23710144, 23710158, 23710468, 23710805, 23711251, 23714238, 23714249, 23714769, 23715303

Fax

'791~11~2‘3714788, Gram : CONSEARCH, NEW DELHI E-mail : -csirhg@sirnetd.ernel.in
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With referesnce to NLL. Fune iettepr No.
4/ 2003 dated 24.11.2003. reqarding fiilina:
uo af Adminisirative Posts in NEL.Pune amonas identified
casual workers undepr cSiRr casual workers absorotion
Scheme. the followino T/5 workers of this Lauoratorv
have heen identified. P
4
b4
I 5hri K Kr Singh. F/5
2 Shri K B Rabha, T/§ ‘ o
3 Shri Raiat Tamuii. T7/5 4 .
4 Snri Knirud Phukan., T/5
3 5hri Himendra Hazarika. 7/5 ,
6 Shri Purnakanta Hazarika. T/§
7 5nri Ratui Saikia. 7/8
B.Shri Atul Bavan. /5
Therefore., thev are directed %o submit their bio
data ( copv enciosed) aiona with their wiliinaness in
writina to aopear for the test and interview on  or’ '
before i3th December. 2003. .
S|
’ LER
iQ
L Shri K Kr Sinan. T/8. RRL Sub-5tn. Maniour
2 Snri K B Rabha. 7/5 "'4%2ﬁa§§gb¢" .
L)§ Snri Rajat Tamuii. 7/51,13;§'v Tk 3. g
4 Shri Knirud Phukan. T/5 . O
S 8hri Himendra Hazarika. T/§ ©° " ’
& Shri Purnakanta Hazarika. 7/§ Q@Qﬁﬁ/
7. 5nri Ratul Saikia. T/8
8.5hri Atul Gavan.T/S5. ..— W

e ., n &
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 RLI-14(300)-Estt. /2004

A
»

's’ o I Ml Odmbwnwnr i,
Vet A RaJan Ch Dutly, y

S 308N fLocknath Baruah, - '

-t 4. Shri Prasanta Nath,

5, Shri Rameswar Das,

6. Shri Biren Saikia,

V7 Shri Mabananda Deuti,

' 8. Shri Rajit Ch Gogoi,

: . 71%"19, Shri Chandra Bora,
.. 10, Shrl Jagat Dulty,

FUUE T R B ¥ Shrl Ananta Buruab,

© .72 12, Shri Noren Gogoi, -

‘ i, 13 Shri Prodip Hazarika,

™ 14. Shri Krishna Bora,

if7: 15, Shri K.Ibochu Singh,

* 16, Shri Lokheswar Hazarika,

| <407 17, ShriRanjon Bora,

v /AP 18 Shei Rajat Saikia, '
19 Shri Raghucharan Balmiki, .
20 Shri Dharampal Balmiki, -
“91, Shri Ramcharan Balmiki,

22. Mrs. Panpoti Bansfur,
73, Shri Biren Borthakur,
24, Shri Atul Gayan,
RN "::;-‘25. Shei Bipen Dutts | .
© /%126, Shri Ananda Saikia,
" 27. Shri Atul Bora,
% 28, Shri Thancswar Koch;
529, Bhiel A Neo,
30, Hhel Mupaswar Flnh,
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| OFTICE MEMORANDUM.

_ REGIONAL RESEARCH LA'BOR/\'I‘ORY;JOR,J1/\T;ASS/\M. - . r\/

(Coticil of Séientiﬁc&Indush‘ial Research) - g

Dated: 27.08.2004 - '

harelore SR promumud thut none ol the 'l

e n pursuante of letter No.07-06(09)/2000-R&C dated. 31.05.2004, rcecived from the Dircclor, . -}
entral Electrochemical Research Institute, Karaikudi, Tamilnadu, regarding filling up of 4 Bearer_,:f .
2 osts from the Temporary Status of CSIR. Accordingly the following T/S were informed vide this-
} Office O.M No.RLJ:14(300)-Estt./04 dated. 16.06.2004 to apply for the said posts. . But-no:
+ application from the Temporary Status of this Laboratory has received for onward transmission 10

Central Plectrochemical Rercarch Tnatitute, Karoikudi, Tamilnadu,

[

. UM, worhorn e Tterented o potthngy b bad o
_-,.-_..,,Jj._.,(,}HlI&L,szulcln(/\lmnrnllnn Hehomu) and, thele one chinneo witl bo Torfolted tor ahworpiion, Thelr
STt o Mt whrorption witbnat b entorisbied, o . '

1, it Poodin Hn'lMu,
45, ik Bpul Daoeab,

99, Shwl DI Bordolol,

14, Shri Purnakanta Bora,
15.'Shri Kolamoni Kalita,L
36 .Shri Bojoram Gayan,
17. Shri Chandra Bora,(Sr.)

e mp ghes dmin D e e

38.
39.
40,
A1,
42,
43.

Shri Puneswar Bora,
Shri Montu Sarmah,
Shri Dalal Sarmah,
Shrl Ruhlt Bora,
Shri Dilip Kr Dulta,
Shri Lila Gondhia,

44 .Shri Dcbeswar Bora,

45.

. 40.

47.

48.
49.
50.
51.
52.
53.
54.
55,
55

57
58

59.

0

Shri Raju Gogoi,

Shri M.Th. Singh,

Shri Ram Bahadur Thappa,
Shri Kiron Saikia,

Shri N. Chakraborty,

Shri K.C.Teron,

Shri Romesh Bora,

Shri Jiten Barunh,

Shri Loba Bora,

Shri Prodip Das,

Shri Arun Bora,

- Shif Jitenesarder; s 0
. Shri Rakhal Nayak,

_ Qhri Ramsai Balmiki,

Shri Gonesh Phukon,
Ml Sunhdt Cleyan,

( '\I)' ‘ e '
’\(‘. ;/ll)"f.\ ?'”(
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- IRARERIPEE {frr‘qu“'s POOT i ey i !
CSIR Madras Complex, N ANN £X URE" 1 V;..
(Council of Scientific and Industrial Research) B /Sf‘/‘z / fS)
o ) CSIR Campus,
o ] : . Taramani,
—— _

Chenn@i -600 113..

No. MC/2/2/90-Ret. (Vol.II) Dated: Junel2, 2002 ,

‘OFFICE MEMORANDUM

Sub:  Appointment of Mirs. Muni Balmiki, Casual Worker (T.S.),
- RRL, Jorhat as Wash Boy (Canteen) under the Casual Workers
Absorption Scheme of CSIR in the Departmental Canteen
of CSIR Madras Complex, Chennai— 113. o

With reference to her application for the post of Wash Boy (Canteen) in the
CSIR Madras Complex, Cheenai and on the recommendations of the Selection
Committee which met on 17.05.2002, the Co-ordinating Director, CSIR Madras
Complex, Chennai has been pleased to approve appointment of Mys. Muni Balmiki,
Casual worker (Temporary Status), Regional Research Laboratory, Jorhat as Wash
Boy (Canteen) in the scale of pay of Rs. 2550-55-2660-60-3200 in the Departmental
Canteen of this complex, on absorption , under the Casual Workers Absorption
Scheme of CSIR, on an initial pay at the minimum of the scale, .i.e. Rs.2550/- plus
usual allowances as are admissible to the other Council empioyees of the same pay
and status stationed at Chennai on the terms and conditions as given below:-

1. The appointment is under the Council of Scientific and Industrial Research
which is an autonomous body. :

2. The appointment is purely temporary. Her claim for confirmation will be
considered in accordance with the rules in force. She will be on probation for a period
of one year from the date of appointment which may be extended or curtailed at the
discretion of the competent authority. During the period of probation, extended or
otherwise, the appointment may be terminated at any time without notice on either
side and without any reasons being assigned. However, after satisfactory completion

"

of the probationary period, the appointment may be terminated- at any time by a .

month’s notice given by either side, viz. the appointee or the appointing authority.
The appointing authority however, reserves the right to terminate the services of the ..
appointee forthwith or before the expiry of the stipulated period of notice by making
payment equivalent to the pay for the period of notice or for the, unexpired portion
thereof. ’ : '

3. The appointment is provisional and-is subject to the caste certificate being
verified through the proper channels, and if the verification rcvealsfthat‘her claim to
belong to Scheduled Caste is false, her services will be terminated forthwith without
assigning any further reasons and without prejudice to such further action as may be -
taken under the provisions of the Indian Pena! code for production of false certificate.

(P.T.O]
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4. Her service is pensionable. She will be required to contribute compulsorily to
the General Provident Fund at such minimum rate as may be prescribed by the CSIR
from time to time. '

,f*
S. She will not be entitiled to any Travelling Allowance for reporting for duty or
on termination of appointment under the Council. ‘

6. She will be compulsorily enrolled as Member of CSIR Employees Group
Insurance Scheme and the monthly subscription at a rate as prescribed for the
appropriate group by CSIR will be deducted from her salary every month. '

7. Her appointment is subject to the production of the following documents at her
own expenses at the time of reporting for duty: '

(1) Character Certificate in the prescribed form ( Annexure I)

(iD) Medical Certificate of health and physical fitness for service from a Lady
Registered Medical Practitioner in the prescribed form (Annexure 1I)

(i11) Documentary proof in respect of date of birth and educational
qualifications..

(1v) Community Certificate, in original, in respect of SC/ST/OBCs candidates |
from the Competent Authority not less than the rank of a Tahsildar in
the Prescribed form cnclosed. (Annexure 111)

) Attestation form, in triplicate, duly filled in (Annexure IV)
(vi) Orders granting Temporary Status to her. T
8. On joining, she will have to take an oath of allegiance to the Constitution d_f“

India, in the prescribed form (Annexure V).

9. She will have to submit 2 declaration regarding restriction on marriage in the :
prescribed performa (Annexure VI) o
10, Her services will be liable for transfer to any of the Units of the CSIR Madras-
Complex or to any of the Laboratories under the administrative control of the Council
anywhere in India. ' ' ‘

11.  She will not be permitted to apply for any appointment outside CSIR during
the period of her probation. She will have to withdraw her application *for
appointment elsewhere made prior to the date of issue of this order and will not be
permitted either to appear for interview or accept employment offered.

,
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12.  Ifany declaration given or information furnished by her proves to be false or if
she is found to have wilfully suppressed any material information, she will be liable to
removal from service and such other action as may be deemed necessary.

13.  The provisions of the Cential Civil Services ( Classification, Control and
Appeal) Rules,. Central Civil Services (conduct) Rules and such- other rules or
executive orders as may, from ime to time, be applicable to the servants of the
Council, shall apply to the extent to which they are applicable to the appointment
hereby offered and the decision of the Council as to their applicability shall be final.

14. In case she belongs to SC/ST'communitics, she should inform about the
change, if any, of her religion to the competent authority immediately after such a
change. : :

15. In regard to any other matter not specifically covered in the foregoing
paragraphs, she will be governed by the rules and orders applicable to other employces
of the Council. ‘

If she is willing to accept the appointment on the terms and conditions stated
above, she may 1eport for duty to the undersigned immediately, and in any case, not
Jater than one month from the date of issue of this offer, failing which this offer of
appointment 1s Jiable to be weated as cancelled.  She should communicate her
acceptance of this offer of appointment and the probable date of joining duty oI
otherwise of the same, to0 the undersigned immediately. -

e

e \V\W\M

(C MANAVAZHAGAN)
ADMINISTRATIVE OFFICER

Smt. Muni Balmiki

Casual Worker (T.S.)
Regional Research Laboratory
P.0. Jorhat — 785000 (Assam)
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Copy to:- ' o D s ,
1. Joint Secretary (Admn.), CSIR; New Delhi. Y
2. Director, Regional Research Laboratory, Jorhat - (w.r.f. to RRL, Jorhat
letter No. RLJ-1(9)/Estt/95 dated 9.5.2002 ) and with the request to relieve
Smt. Muni Balmiki , at the earliest. - s
3. Sr.Finance & Accounts officer o
4. Establishment Section - 2 copies &
5. Bills Section ' s
6. Security Officer ; | T
7. PS to Co-ordinating Director. . '
g, Chairmon, CHe  Department=d caureor . ’
g, b0 '@rdﬁma», (,qc, Dcp&ykm,w)vxj Cauteors .
<l ‘ . -/,
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N/ _ . By Regd Post \O
CENTRAL LEATHER RESEARCH INSTITUTE
(Council of Scientific & Industrial Research)
Adyar, Chennai 600 020
Phone # 044-4815852 .
< No. 5(462)/2000-E1 , 25 November 2002

\/hn Prodlp Hazarika
Temp status worker
Regional Resarch [aboralory
JORHAT 785 006
ASSAM

Sub: Appointment of Shri Prodip Hazarika, as Technician Gl (1) at CLRL

Sir,

On the recommendations of the Selection Committee at its meeting  held on
22.11.2002, the Director, CLRI, has been pleased to offer you appointment, as
Technician Gr.l (1) in the scale of Rs.3050-756-3950-80-4590 plus usual .
allowances as admissible under the rules to the Council employees of your pay and :
status on the following terms and conditions:

1. The appointment is under the Council of Scientific and Industrial
Research, which is an autonomous body.

2. Your appointment will be subject lo the pxoduchon of the following
documents at the time of your reporting for duty:

i, A Medical Certificate of Physical Fitness. for service from a  Civil
Surgeon or District Medical Officer or Medlcal Oﬁ‘lcer ‘of equivalent
status (Not Honorary) in the prescribed form enclosed.

3 i, “Documentary proof in respect of your date of birth and educational 63
qua_liﬁcalion's.

iil. Two Characler cerlificates from Gazelled Officers in the prescnbed
form enclosed.

! iv. A Charactler cex‘ti{icate from a Gazelted Officer duly countersigned by
| a District Magistrate / Sub- Divisional Magistrate or their superior
b ' Officers in the form enclosed. ' '

3. You will have to take an oath of alleglance lo the Conélilutlon of Indla.
: 4. You should sign a marriage declaration in the prescribed form enclosed.

5. You will be on probation for a period of one year which may be extended
or curtailed at the discretion of the Competent Authority. :

6. You will be eligible to subscribe to the Council's General Provident Fund
the minimum of which i$ 6% of the emoluments and will be governed by St
? CCS [Pension] Rules.




2:
7. You will bo governed by tho New CSIR Group Insuranco Schome.

8. You will be liable for ransfer to any of (he establishment under the
Administrative Control of the Council any where in India.

8. No travelling allowance will be paid for reporting for duty.

10. The provisions of the Central Civil Services [Classification, Control and
Appeal] Rules and such other rules or executive orders as may be issued
from time to time shalt be made applicable to the extent they are applicable
to the appointment hereby offered and decision of the Council as to their
applicability shall be final; and . .

11. You will not, save with prior pefmission of the compelent authority apply for
any appointment outside CSIR during the period of your employment
under the Council. You will not be permilted to apply for outside
appointment. during the period of your probation. You will have to
wilhdraw your applications for appointment made elsewhere, to the date

In regard to any maller not specifically covered in the foregoing paragraphs you will
be governed by the rules and orders applicable from lime to time .to other
employees of the council. -

12. Your services may be terminate‘d as follows:

i) During lhe probationary pericd extended or otherwise by either party without
nolice and wilhout any reasons being assigned.

ii) At any time on three calendar month's nolice in wriling given to you by the
Council, if in the opinion of the Council, You prove unsuilable for the efficient
performance of your dulies. :

it} By six calendar month's nolice in writing given at any time during your
service [except during the probationary period] by either side.

The Council may however, in lieu of the nolice provided for in clauses (ii) and
(i) give a sum equivalent to the amount of pay for the period of notice. The Council
may also give shorter notice on Fayment of a sum equivalent to the amount ¢f pay
for the duration by which the notice falis short of the period prescribed

The posts in Group Il are presently classified as Technical and governed
by Revised MANAS with respect to assessment and promotion, The
classification of certain posts in Group Il are under review by CSIR, anyg
hence the classification as Technical or otherwise of the  Group i (1) post
offered hereby will be subject to the decision of CSIR and would be governed
by the service conditions as vould be made appiicable hitherto.

3/-




If, you are willing to accept the offer of appoinlmeht as Technician Gr.li (1) on

the above terms and conditions

F

+ YOU are required 1o report at this Institute, within a

month from the date of this offer, failing which, the offer of appointment‘is liable to

be treated as cancelied.

You should acknowledge the receipl of this lelier and Intimate to this office your
willingness or otherwise to take up the appointment within a week from the date of

receipt of this letter.

Yours faithfully

bregmms,

(K V KUNHI RAMAN)
ADMINISTRATIVE OFFICER

| %/T\A{tﬂ/

F& AO, CLRI - This appointment is made against a vacant post of Gr.lI(1)

Copy to:
1.
2. Seclion Officer E.If - together with reievant documents
3. Section Officer Elll / EIV / Sr.Hindi Officer
4. PAto Director
5. Office Order file
6. Spare

-~

: D«‘r@c(—wl QRL,J}«I—&‘{" .
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ANNER VALV,

NATIONAL GEOPHY SICAL RESEALRCH IN STITUTE ‘ 5
(Councﬂ of Scientific & Industrla} Research)
Umml Road Hy d(,mb.ul 500 007. '

-No. NGRL-7/582003-Rectt, " Dated; 01-10-2003"

v,n c}

From : A The Director : ' .
‘ National Geophysical Research Institute. :

To : Shri Harpal Balmiki,

. .Casual worker (Temporary Status)
Regional Research Laboratory,
Joxhat 785 006 (Assam) -

( 967 szliguct- Appointment of Shri Harpal Balmiki, Casual Worker (Tompoimjt Status),

as Junior Security Guard in the scale of pay of Rs. 2,550-55-2,660-60-3,200 . . ;
n Nanonal Geophysical Research Institute, [ Iyderabad, ‘

M :3 o ok . ‘ R

ST SN

In pmsuanc; of the Scheme entitled “Casual woxkels Absorpuon Scheme 1990” and on
~the recommendations of the Selection Committee which met on 1™ October, 2003, the Dxrector, Natlonal
* Geophysical Research Institute, Fyderabad has been pleased to approve of : your appointment as Junior
Secunty Guard in the’ ‘scale of pay of Rs, 2,550-55-2,660-60-3,200 i n National ‘Geophysical Resca;ch
"'Insurute Hyderabad . on’ a initial pay 'of. Rs. 2,550/~ per month, plus’ usual allowances as admissible
under the rules to the Council employees of Uw same Cadre stationed at Hlyderabad, on the fonowmg

' terms and conditions: S _ A S S

.
PR

i L

2.

01. The appomtment 1s under the Council of Scientific and Industrial Resealch thch 1. an ).

Autonomous Bod\ , A A { 3o “ :
02. Your appoimment 18 t'emporary but likely to continue.
03. You will be liable for transfer to any of the Laboratories/ Institutes of the Councﬂ of G

Scientific and Industrial Research including their Regional Centres/Stations/Units ete.
You will be required to perform such other dutics as may be assigned from time to time
, . by the Director, National Geophysical Research Institute, Hyderabad.

04, ~ You will be on probation for a period of 01 (one) year which may be extended or
curtailed at the discretion of the Competent Authority. Dui‘ino the period of probation,
extended or otherwise, your appointment may be tenmnated at any time without notice
and/or without asigning any reason. '

!

1)/0/03

| Page No: 1
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06.

07.

08.

09.

10,

11

@

(b)

(c)

(d)

(e)

(a)

(b)

- expiry of the stipulated period of notice by making payment to you a sum eqmvalcnt to the -

The service is Pensionable. You will be required to contribute compulsorily to the G.P.F.

5 \' Uy | ‘\ | » ;‘

The service of a Temporary employee may be terminated by a month’s notice on either side \
reserves the right of terminating the services of the appointee forth thh or-before the
pay and allowances for t.he period of notice or the un-expired portion thereof.

at such a minimum rate as may be prescribed by the Council of Scientific and Industrial
Research, from time to time. :

;

You will have to produce two Character Certificates i1om two different Gazetted Officers - {t

of the Central or Provincial Governments or Smpenchaw Magistrate in the pr escnbed
form.

No Travelling Allowance will be paid for reporting for dmy,

N

X our appomtmmt will be subject 1o production of the following documenls Rt

' - s ‘} L
Medlcal Certificate of fitness for service from a Assistant Civil Surgeon in the pTcscrlbcd . :}
form enclosed (to be produced at the time of joining duty). o ‘I} {; 2 (; )

Documentary proof in respect of your Date of Birth and Educauonal Quahﬁcahons vt ") 4
(to be produced at Ihe nme of joining duty)

[

In case vou. belongs to the S..hudulef‘ Caste/Scheduled fnbe/Other Back»{ard Cléss'

Community, a Certificate issued by a District Magistrate or other Authorised Authonty in o

support of your belonging to that Community. (to be produced at the time of joining
duts)' : : R LA

In case you have submitted any application to outside Orga.msahons for appomtmcnt, |
the same should be withdrawn before you join the post.

You are required to submlt the “Attestation Form” (in duphcate) duty filled in all
respects and a Character Certificate attested by District Magisirate or Sub-Divisional
Magistrate or their Superior Officers, in the prescribed proformae enclosed.

You will have to take an Oath of Allegiance to the Constitution of India, in the form
enclosed. '

If marpied, you will sign a deciaration in the form prescribed (copy enclosed) that ydu
have not more than one Jiving spouse and you wili not marry a second time while your
first spouse is alive, save with the permission of the Competent Authority.

If unimarried, you will have to sign a declaration “hat you will not marry any person
who have a spouse living, save with the permission of the Competent Authority.

0’?"“ T
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by the Appointing Authority, without assigning any reason. The Appointing Authority also

.
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12.° The period of Casual Service rendered by you in Regional Research Laboratory, Jorhat

- will be counted for the purpose of Pension, as per rules. :
13. ‘The provisions of the Central Civil Services (Classifications, Central a'nd»Appeal) Rules, -
: Central Civil Services (cSnduct) Rules and such other rules or executive orders as may

‘ ‘v - amendend from time to time, be applicable to the servants of the Council, shall apply to
R the. extent 1o which they are applicable to the service hereby provided for, on the decision - .

' of the. Council, as to their applicability shall be final, |

14 If any information or declaration given by you proves to be false'or if you are found to

: have wilfully suppressed any material information, you will be liable to removal from
service and such other action as may be deemed necessary, '
15. You are required to produce 03 (three) copies of your latest passport size photographs

at the fime of your reporting for duty.
. i

If you are willing to accept the appointment on these terms and conditions, you are
required fo report for duty to the Director; National Geophysical Research Institute, Uppal Road,
Hygerabad-500 007 immediately and in any case not later than. One Month from the date of issue of this
letter, failing which, this offer of appointment is Hable to be treated . as cancelled. You -should
communicate in writing your acceptance or otherwise of this offer of appointment and the probable date

of Your joiring duty (in the enclosed form) within a week from the date of receipt of this letter,

(N. JAYARAM)

CONTROLLER OF ADMINS ON
| AT
Copy to: ' L iy

01. - The Establishment Section, NGRI —‘Together with Dhis original a.pplica.tioﬁ.~ [His appomtment as
02. The Accounts Section, NGRI [funior Security Guard has been made =
: Vice Shri MLT. Baig, Promoted as LDC.,

Page No: 3
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(Councll of Scientific & Industrinl Rescarch)
Uppat Road, Hvderabad-500 007,

<
No. NGRI-7/58/2003-Rectt. Dated: 14-06-2004
From The Director
National Geopliysical Research Institute. v
To Shiri Puleswar Bora
Cagual worker (Temporary Status) !
RRL, Jorhat, Assam.
Subject:- Appointment of Shri Puleswar Bory, Casual Warker (Temporary Statug),
as Jr. Security Guard in the scale of pay of Re. 2,550-55-2660-60- 3200
in Nalional Geophysical Research Institute, Hyderabad.,
Hokok
Sir,

In pursuance of the Scheme entitled “Casual workers Absorption Scheme 1990" and

ot the reconunendations of the Selection Comumittee wiich met on 10™ June, 2004, the Director,
National Geophysical Rescarch Institute, Hyderabad has been pleased to approve of your
appointment as Junlor Security Guard in the scale of pay of Rs. 2,550-55-2660-60-3200 in
National Geophysical Research Institute, Hyderabad on a initial pay of Rs, 2,550/- per month, plus
usual allowances as admissible under the rules to the Council employces of the same Cadre stationed
at Hyderabad, on the following terms and conditions: ’ '

01.

05,

06.

o7,

8.

/

The appointment is under the Council of Scientific and Industrial Rescarch, which is an
Autonemous Body. - : . N
|

Your appoiniment js temporary but likely to continus.

You will be liable for transfer to any of the Laboratosies/ Institutes of the Council of Scientific
and Industrial Rescarch incfuding their Regional Centres/ Stations/Unils cte. You will be
required to perform such other duties as may be asgigned from fimc to time by the Director,

“ National Geophysical Research Institute, Flyderabad.

You will be on probation for a period of 01 (one) year, which may be exiended or curtailed at
the discretion of the Competent Authority. During the period of probation, extended or
otherwist, your appointment may be terminated at any time without notice and/or without -
assigning any reaso.

The service of a Temporary employee may be terminated by a month's notics on either side
by the Appointing Authority, without assigning any reason. The Appointing Authority also-
reserves the right of terminating the services of the appointee forth with or before the expity
of the stipulated period of notice by making payment (o you a sum equivalent fo the pay and

allowances for the period of notice or the un-expired portion thercof,

~'The service Is not pensionable. Youy appointment as cJeplor Security Guard ig NGRI

will be governed by the new Defined Contribution Penston  Scheme  lmplemented
wef 01-01-2004 which _has been netified vide Goverament of Indin,. Miristry of
Finanee, Departnment of Economic Alfatrs Notifiestion ditted 22 Docermbar, 2003 and’
as adopted by CSIR.

You will have 1o produce two Character Certificates frosn two ditferent Gazetied Officors of
the Central or Provincial Governments or Stipendiary Magistrate in the prescrited forn,

No Travelling Aliowance will be paid for reporting for duy, =
A TR e
Controller of Admirigtration\-—  COntd.2 -

Naticnal Geophysizai Rasearch lngtitata
Hydaralaauet - 800 007,

. L . . - — ¢ e s -

_;
Y %’ NATIONAIL GEOPHYSICAL RESEARCH INSTITUTE /I\J\I,!
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09, Your appointinent will be subject to production of the following documents:

(a) Medical Certificate of fitness for service from a Assistant Civil Surgeon in thc L

i 73’ pr escnbud form enclosed (to be produced at the time of j Jommg duty). . B :
e ' 4 )  Documentary proof in respect of your Date of Birth and Educahonal Quahﬁcahons (to :
K - be produced at the time of joining duty)
N ' - () In case you bclongs to the Scheduled Caste/Scheduled Tribe/Other Backward C]:l&ﬂ‘

, Community, a Certificate issued by a District Magistrate or other Authorised
' : Authonty in suppoﬂ of your bclongmg to that Community, (fo be produccd at the tlmc '

of j )ommg duty).
S () In case you have submitted any application to outside Organizations for . :
HE o " appointment, tho same ahoulu bc withdrawn before you join the post ) . T
1 . ¢ L b
! , ) You are xcqwed to submxt the “Aftestation Form” (in duphca!e) du]y ﬁllcd in-all o Qi,
: regpects and a Character Certificate attested by District Magistrate or Sub-Dwmxonal . i
Magxsu ate or thelr Supcuor Officers, in the prescribed proformae cnclosed : i

10. “.‘You will hzvc to take an Qath of Aﬂeguumc to the Consutunon ox Indla m thc form

P enclcscd
11, (a) Ifmamrd, you mll sign a declar dhon in the form prescribed (copy cncloscd) that you ' . F :
+ have not more than one living spouse and you will not' mamry 'a sccond time while = " | -

your first spousc is alive, save with the permission of the Competent Authority.

(b)  If unmarried, you will have 1o sign a declaration that you will not marry any pm_oh
' who h:rve a spouge living, save with the permission of the Competent Authosity, - -,

P,

12. The period of Casual Service rendered by you in National Geophysical Rcscarch mstlmtc, '
X Hydcrabad will be counted for the purpose of Pension, as per rules. ‘ '

13. The provisions of the Central Civil Services (Classifications, Central and Appeal) Rulcs, ‘

: Central Civil Services (conduct) Rules and such other rules or executive orders as may ‘
amendend from time {o time, be applicable to the servants of the Council, shall apply to the -
extent 1o which they are apphcable to the service hereby provided for, on thc decmon of the, ik
Council, as to their applicability shall be final. ' l

| ) v

A 14.  If any information or declaration given by you proves to be false or if you are found to have .

; ' wilfully suppressed any material information, you will be Liable to removal ﬁom service 'md ,“ ' i

such othcx action as may be decrned necessary. : ;
b 15, You are required to producc 03 ( t.her) copxcq of your latest passpon size photogmphs at the . -

v

If you éxre willing to accept the appointment on these termg and conditions, you are rcquir
to report for duty to the Director, National Geophiysical Research Institute, Upp.al Road, Hyderabad-
500 007 imumcdiately and in any case not later than One Month from the date of issue of this letter, :
faﬂing which, this offer of appointment is liable to be treated as cancelled. You should communicate - C
in writing your acceptance or otherwise of this offer of appointment and the probable- date of your

B

Joining duty (in the enclosed form) within a week from the date of receipt of this letter,  +.
o
P ' oy - <
- (N, JAYARAM)
. Lnel:  Ag above. CONTROLLIR O ADMINSTRATION

¢
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|

|

|

Lo e . time of your xcpdrnngfér duty. - R AL ISR



